FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF HANSRAJ AGROFRESH

PRIVATE LIMITED
SL. No.| PARTICULARS DETAILS
1. | Name of corporate debtor Hansraj Agrofresh Private Limited
2. | Date of incorporation of corporate | 29/08/2014
debtor ) .
3. Authority under which corporate ?{/Ilmstry of Corporate Affairs, ROC-
; anpur
debtor is incorporated / registered P
4. Corporate Identity No. / Limited U15490UP2014PTC065749
Liability Identification No.of corporate
debtor
5. : Registered Office Address as per the
Ac‘idr.css of the rt??stcrcd office and MCA Records:
principal office (if any) of corporate | ¢ 53 214 Floor, Swastik Gardenia Shivpur
debtor Varanasi UP 221003
6. |Date of closure of Insolvency | 06" July, 2023
Resolution Process
7. | Liquidation commencement date of | 06" July, 2023 (Certified copy of order
corporate debtor received on 11.07.2023)
8. | Name and registration number of the | Name: Dev Vrat Rana
insolvency professiona] acting as Reg. No: IBBI/IPA-001/IP-P-02567/2021-
liquidator 2022/13936
. Addr d e-mail of the liqui Address: Shop No. 5, B. S. M. Tiraha, Roorkee,
2 . ess afl 'e RERILGR 1O lindnter, o8 Hari Singh Market, Hardwar, Uttarakhand-
rcglstered Wlth theBoard 247667
E-Mail: cadevrana@gmail.com
10. | Address and e-mail to be used for Address: Shop No. 5, B. S. M. Tiraha, Roorkee,
. . Hari Singh Market, Hardwar, Uttarakhand-
correspondence with the liquidator 247667
E-Mail: cirp.hapl{@gmail.com
11. | Last date for submission of claims 05™ August, 2023

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, has ordered the
commencement of liquidation of the Hansraj Agrofresh Private Limited on 06/07/2023 (Certified copy

of Order
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received on 11.07.2023.)




The stakeholders of Hansraj Agrofresh Private Limited are hereby called upon to submit their claims with

proof on or before 05/08/2023, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All othercreditors

may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Dev Vrat Rana

Liquidator of Hansraj Agrofresh Private Limited
Regn. No.: IBBI/IPA-001/1P-P-02567/2021-2022/13936
AFA Valid upto 30/11/2023
Reg. Address: Shop No. 5, B. S. M. Tiraha, Roorkee
Hari Singh Market, Hardwar, Uttarakhand -247667
Email: For Correspondence- cirp.hapl@gmail.com
Email: Regd. With IBBI - cadevrana(@gmail.com

Date: 12.07.2023
Place: Roorkee

2|Page



ﬂTiWW ﬁ%rl‘il?ﬁ Al WC\@G |<1C@F9Ri

T It

opeleTa: ZfFfem (TE » RaieTela Sy v
o fqaire Rrefr| o It @arEd

AIAS w6 el (Te (ol w6
fReetae | oy e, (S (TR PeeE |
(T @RS AN AES, 2/
ARS8 (el AfFEor @I @qE
et (iRl (e SRl BRCR PO |
TRt bt Itel Atey (1T I8 Colb
3 PAITS (Ol | BT (18 AT (SI6
G 2JPleTR (SIS S SR PO |

T (SR &N 2I%eTACeT 2,841
IR W (@ARESIEE Sd00-F (AR
@R SIPTC SRETe AR P | GRITNE
AIETS AR @ (Tl “IfFama @iz

SR SREIS FTACZ O |

(TR FRCAE Sacasy 2o f[Jore
Ao ot (TEm Wy @I
AT 2 AR AR @ TG R
T I3 @ AN 2l2eiTe wie IR
fJeafol | oo Aem ¢ f[Rarse =3

L

/8

TLAIA7E X JeE RO AN AAICACST 0K
(G & SIS AR 26 (@IS 517
FACS HEEACR P | 3 AR &l AT
afeT zo1 oAl &N S| @3 e
AT (AT S 297 | A [T 9o
At >afb, Rraf ofb Areee yfewis
3f6 e o5, @ o6 ee fovder 20t e
TOACRA | RT3 JHF G oY

BT |

AelCAred 33T SIPTR Sey worE soft
I TR ez | 9w s e @
EEG iR TICICR by
IAEITed (W5 Sefb wa Wy 53
P el 2re eerE | ) weiea
ey @ @3 ST QIS &N (ArF

Zeace Ao |

FCACR | @zm g3 F&9 (i
sleeitaced 23 S Weap 556 =T
Seret oft ST e, weeet 36 S,
ST e Fifsrenzgs ¢ b o Fve
AT TS FACEH |

ey UGS G2 O TYANG &I A
i 5815 ST e 5 3 ST e
b ¢ 6w farefs s SR |
GRITIS G2 A A AN AT (W6
Sufb SPTCR St werer afb, Rieefal of,
e 6 ST TR IR0 | @A
JLAIAPF 2 FCF AP ARITACOS
T Ol T ICACZ G AT

o e TgeIeR s 7 Je afb e
AITATSS (@G 915 FACS HLAE GO |
R frefen efe el gwe @
MRS5S 2I%eTA0eR TeeT o6l o |
TR TR [reem Al [y
A ACGE 2INCAS AT POl el 2
A Aifee FR O @@L AN |

I AN Jraa vlzeltare Affon sa

fefm e @amm Awre &b Fef mices fave end wgg e saere 6 o safbres sl gere |

&) [FRTEIASS

ST e Cﬁrm@j(.’\b \?G@CG“M OB IAREUES
QNNK] \Wl\"@“"\f ey elfStavm, qrarte: REafive IoE @ AkE  Fifstas ¢ w2 @ @3 v

frfsras 2N dig

e aferam, satee: oG
ferretes fof |« 2
TR 3¢ (SG | OiHias
FET (ST AT FAGT 21 |
ST Ol AT
frfotas endt apoR Frzl o
st feof fere farares | @bt
@i 2 PR | ©ikeme SitE
NTCFCE SNG4l TR
Fiftaw 213 Wi, i Rrefz|
aS R ATTr, ORFe Wy
ferefz | @ IR T TR
&3] 109l FEI0E, | AT Giferca
(T | SIS YRITHR | IR G
@@ O WiHe T SferE,
TR fFol oitE W @3
Prewce 72 I e
(GrfReER | o wR, geeE
@CF T TG AR,
W (A @O i Al
fifstan 19w 9@y, 9@ ©fd
F-ga W T | o ferere
e o7 Afre TER
TR fofe | it ARENTS G7w
G 7 AN GRS
T O fGree | R@ioE
IR ZIEIR S 2oz A MK |

Y& 27 Ad
AR
W& e
fotaw

ey afstawe, aBERG: se
G 2T SAeEiTAred wee et
forgm BIEERACE]
FRATNCTR AFCT CallFeT={«
AN fleEred 5% e
ST Wey ofb (T wre
Fe1 Bifstaw | 3oty a5
AN aifgvel g ssere
o sitd Bifelaw fere
Pifstarm Wi, e«
Vol QORE AT Ao
fge @iz SNl ST
AL Ve e 2IFe7y |
Pifolaw ot SAeitEre weiE
@

IR A AN A5 Tewt 38 290! (SAIgre
TIER TGS | W I (A A
SARITITSR /¢ ©F 27 T Ferioier ey e |

SGIE! 0F WAGH AALeITaTed W4y Aobres
DO I TR 2RI Wb AN Ao fag
TR | AR @ME, AgwE, SRR, S,
HENT, ([@UIIGA ¢ BRG] 2N AT Geiye!
T (PITACR | TIPS T 249 el AAeeltared S04
FFHAGCOL GETET FE Sl 2CACZ | *IF, Fleoz o
@ 3, FEe CTEID], wwsfd, (e balf ¢ Fhrl
AINFITT 2 2AL6ITES eI e |

AT FF 3-97 I sAwiEres Wow
YTORFHTOT GO T Tl 2R | (Roeiae,
WS S & MGG R T, P, Rerplafst o/ -

e Awiare % Ao Bawf v,
TNBAGT 8, [RE(™ o, e 3 |

TS BRS¢0 AW Haniy sufb,
Fifolan ¢ wizgas el |

@Bl & 7elEre 20f AR Bawht s,
Fiforaw ¢ wizeAgT o [eat & |

(RE (TO7J3 & AIACS 38 AT gt
20f5, wiizene o, e o, fResfs 3|

TSR 2 SIS wofb T Bawr 387,
w3 ¢ FifHaw sof5, frer oft wiom |

(g R NI R (GRS (R E R
Thre woEl T (AR | (el ARAmE wufb
SR 04 FCORIS fonfo, T s-ag ofp
1 efafaery, Armiifer 2-a3 off, et 51 @2

olldld Il

EKDIN, KOLKATA, 12 JULY 2023, PAGE 5

®

T@WA G

sFEfemal: W T W@ RRE (A
2RISR sl fIGE e qreres M

o1 (R STl | 2Tl (A0 AR,
SIRIGIST (AT ARG PRI 20 T2
I G (T TR B_Z | = {e- TR
BIiteTE oz F @dwe ofg b am
ALRCS @G 9T 9 FOR TS
e fvermt | sfEferal o W S W%ﬁmcﬂrﬂm—qu
e, SRR Hiom, (@@, SIeal I
TR ¢ Prem wee @6 feR  ferer geet | ok afeic S | [eefH

894V &Y AWLICNO S AT 5909 AT

forerz 20 O o @fit vs
ST | Bifsias ferete vo S| o
C ol @faitr | e e S
Srerz| o @fit sa ST | TeAe
T o S fercecg | St @it v S |
fariera fererz v88 W | Ot @faltd sa
AT |

TP, RN JEFF (SO &l
ARICACOT 76 SPICA GRS FCACR
T | TR ¥ 9w e el A
LTS (@ FCIFO S e FC
Rl | 9103 71 G512 fet (oren e |

T TR SRR -2
[2038 AR @il (ZTFCHACaiT)
SR ST 90 FTFIW S|
@I @fEHIe oI «F arey (A0
T ANE SRR [Ee A@metg
ikt
@ e (e feraga,
FEST) T (e Mt
2059 AES @I B0 s “ia(8)
TolqEl @R 2058 ATER
(ZTRCATEIT) <10 <ot 90 G FI-FeT
(@) @ FE (9) FifFe
a3
N G aligres @R, (CIN -
U51909WB2010PTC155223) (Afero1E
S BTG w1 40, b3 e, (BIfE Sy,
3 & & 74, SRSl A9-400099, TS
FrE iEfE confirmsalespltd@gmail.

com

GO AT @mﬁﬁﬁﬁg%ﬁvrm
IEAR S8 T 039 4 we
(@i wfefae s Tom 2re
AT SR AR IS o
SIC 3(&« [ iﬁ\'ﬂkﬂ’ 3 o ‘\'ﬁﬂaﬁ
ATy (AF “wrew ArGHr s
(@A (@EPBIS St geee fifite
2059 AT @I @B S© Q=TT
faferas, Fererel) AMCA @F AW
TRICER 2 FACZ | @S e M
@i @Eee wfe awifis
AR TR T FH 2eAR SF
e ATATF  @uHA-3>  (oNBE
(www.mca.gov.in) I TItF
FILT 47 IR ZEF B AL ;o
vifes el TEfere @I« @3 fefy
AP Biwricera ey fafremie ferasa,
T fafres, fram 2ntem, 1l anans
fafewe, s4we, 298/8 @ (& B (@ (arS,
FeHOl- 200030 P (I “A1ITe
ANEw, G ot STt @i
e @IS St Adits 204
@fErBIE wiftm @ TERE 7 avo, v oA,
GIfe e, s @ s w=lA, Il

Tl R SR~
[2058 FTER @Al (ZRCofitamia)

T T 90 FEI S|
@i @fErsS wifmT «F Aiey (A0F
T ANCE FEAEEE Fe A@ametg
K

weTel) ToI faferes wteel
2059 AN (@A OB Yo 417 (8)
TogEl @A 2058 AER @A
(ZTRRCATEIT) TN <ot 90 G TN
() @7 F (@) TifFo

@R

e MIESIRA 2AfZres s, (CIN

: U51909WB2010PTC155249) (AfGHIE
TTG R 450, b3 s, (BIfS T,

3 7] & 74, ISl A9-900099, TS

FOe =NiEfY onwardmerchandisepltd@

gmail.com

QR AT STaCH —rﬁzﬁw 1o 2%,
LA S8 T 030 4 sEfre
S CICE vﬂ%ﬁ@ BSEE R RIS

oA SR i

ST S

AT @ S AR FHTS”
@R @EEoTE S geed e
2039 AR @A SRR S (AT
(wa Al (feeas frage, 3551
faferes, ool A @& ST
AIRICETR 2 AR | (IS e e
@~iifas @ferte wfmm awifee
AR T R FH 29 SE
RFCe RfATaeERate s aferas g =
a7d ATATE @uAa-> oA
(www.mca.gov.in) @GBS TItE
HITL 42 R TIPS A LS TS
nsifes el TElere (i @2 fefy
AR Grrfutes s fafremat ferass,
T fafren, e 2, 1l anawe
fafem:, 84w, 208/8 @ (& Tt @ (AT,
FeTarel- 900030 TR (@Ifo* wiisite
AN, G565l STaedIal @i
WS (RGBS SIRFC #9100 20
@B wiftt 1 3BfG 7 avo, b3 wa,
GIfe sy, s @ wa R, Il

WW@WE@

o=t
T WL SR - 369 _

=5 cFiifE =i, 2009, (@G =01F, 20993 T 38
g3z (FAIE (FTFTATTa ) e, 2058-GF e 8597 fFara|

@]

G A GFITEs fhise
(CIN : U45202WB1987PLC042377) T~ f=iafee wifma i 5/s0
Ferrel (&b, B (A, [ 91 W i ssi@iel-acco0y a4 Rty |

GG SRS R (rem 20 (T, e FeafE A s
(@S O11F, 2059-G9 (R S8 -7 ST 230 (3, 3039
wifdre e @i ashref@nt e fba s
Mﬁ@rﬁ%@ﬂﬁﬂﬁmﬁiﬁaﬁﬁ%ﬁm@mﬁmmw
FEFF 7 FACS (T FAFCAT 02 G0 ST T 2557 |
(=e e dia oz @i awife s/ ae gefte
Qe BRI AACE, [of O1F (A2/F) eitea 2Ffe «ar wfEwma
fRraifasta e Sred w07 93 g aa e $a wsife,
ferafee (AG s faeael at ceiee are i #Aidits 2w feress
ferasa, o e, e #hem, || anare [, sewe, yo8/8
.05, @ (AT, T, AF6ae-00030-(F 3 f[HEEE e
wifel (2t (oIl ftea Wtey Soita SaRie sitaveal cei=eifae

@fErBiS wfirre (e aofs st 72|
AN Tolf G, AT
WE e FRe-ae wivs
epiiE well
T 2 T DIN: 06596452
wiffds s3/0q/30%9 feraga

= 9
STgEe carEen

<§o>§%m)aﬁwawﬁmmw3ﬁ (AT w137 3G (FTFROGH AT ) (RBTEATT ([T
SR

TG SHITTE! 2liZres Fhise-aa RfrrmamRees skefen o

S{fR5w, TR5fF ATl (B @ NG 2 ABITS 7S #/2F oReT & (o[Ta0m | Fifa b Apfey | | [T2000ne oF© #-900099, TS =] R farmifre
7 LRI EIER A TRAAEFIA ATE N S0 (UhE W
GO WA | TGe 38 SR (T S o6 AN ARSI N | | vt e 2ifzres Fifcswas e | | amenn srsoizn 2iizres Riwwa o0s | - — — ZOTAIE ST ARTeS et
POl 35 5 @ 39 (BRI oA%eirare 2o Ao S88fha w61 Al 2R | O Wy SIEier Wb L - | ZC @'W“G;' %ﬁi i;’ ;?q;jw . ;;‘:::"” S Rr i E
_ % =P %1‘] WW 3 . < < < a6 [T K <
w515, ez @ fifsian o | AN AT 1% | S 0ufb PP weteT | M 8% | [ yyoator0  Rooamavess | e - 33093030 f-0avauads BRI
BTl A Aeitare 0 Ao Bunht «ofb, e otttz Pifaw ¢ wiRevan @FF ©id | |=m : we Fw3) | |z : w=rret (Fora37) | [5. | 0ot Covtam oAb SHarero6 7t/| U15490UP2014PTC065749
7w @ wizestaw ofb | (RIRE &N AT 74 Fre A | A 81 femrg fefrbe sAriff SRCeFbRece &
Y €. | FTATED (CHRA @IEPBIC O] @R | P14 ([ SRR (A roIG ST
SR & A% ofb woror sy s, ¢ bR 2T %ﬁawﬁw =i fg 2e) foerat foprnt -Bi-xe, w1 oo, e AR
T MR ARGAA- Y7 gl e WBGABH- Y WEKIEl 7l 335000
9" [2058 AT @I (FCATCEi) [2058 ST (=i (Fvsficemi) | || TP 1 29 afel Tfem o | v gens, soxe
RS <o 00 AL DA IR 1 90 HLHI SR q. | FCALE (OO0 (MOferlels o< b G, 2029 (55.04.30%9 OIfFTY
@I @fEEHS i o qrey (At | | it @Reois wiet s ey (A SEEASIER] GRS 3 fitre w4 2rre)
W agqna W ﬁ't@fgl‘ mﬁa j;?'ﬂj[rceﬂ BB e AAWeTE j;?:[m e fife wamAta | [v | freerese mw@gﬁmﬁwﬁe C@g@@?ﬂ’?ﬂ'
CoPIMITER AN G2 (2 T 3f%. 7 (BBIPA-001/IP-P02567/2021-2022/13936
e afe v, 5%1 el (X AR (Gl AT, i e (fafeeme ferass, S. | (AR 75 (IS 2® FIFelebian Ol - *io  @, <. 991, @31, foaral,
FeTHret) T e AMTet FTel) ToI faferes 7 eat B TR T waf, 2 B MCE, =@,
(AF TYIe T e PG I %o:cwwﬁﬁmwmm(s) éosowmnﬁrwﬁmwm(s) A TeTe. ssavva
SEIE ST Bell | o 413 AR AR 2038 ’ I R 2058 A € 03 : cadevrana@gmail.com
(ZTRCATEI) T 761 o G A9 | | (BRToiTamien) e1eie a1 0o « H<-2eaT =
6 79 TRICT AT GNPl &7 (¢) @ 5% (&) TS () € 35 () o o | FCEBtae o GO o 2 ;@m&%ﬂ\a ﬁ;v%;w foaral,
91?[ i Pocset i o - e Tearde- QS:N:Q:Q |
RefEREsam aizres ffidy, | R awakm aizres Fhids, (CIN o .
Woﬁwﬂ CW A A CIN U51909WB2010PTC155224) : U51909WB2010PTC155222) (AfEP5I6 X0 : cirp-hapl@gmail.com
e | = 99 TFIT 28T AR 53| Wi AR o i @ ST, 2039

e Rrercen fRrefs 2 d wrEel
A (ST | (G /el 2
AFE 1 g ot e
A #IA1fEre w63 [rwit n
oREH (ReT | S feiCaTE,
fRtefsl 21 oREe AR (e
STl SeitTe Affew Q0
I (AF OB 04 | @t (S5
sl 4o TEH NET 2@
IR A1 @ efrs oAyl
FafRell & 99 © (o
NfozeT | SR [fTes wirma
a0 T | 499 (AT PO (ol
A wife [raH 2 owee
WS A A AT GR
ffves FITE =17 T | 9[9[
[IET6 TF TAIT TF GRSl G
=T | oo (<t el 2 orEel
IR (ST T S A | G
e 2 otz fRrsfst endf
SFS R (RGTI G (Tl
A EEl 93 R
IS olgeitTe ANfe 0

TG S (A S A S=Ee
FAR (MG ICE, 2 (A2
oI vy (olts 9l fee|
wiea ordfe 9 T Taie =
ez | sRPE [ @ o
Afgew 11 [fves o
AN wifeta feams | oRew
TN AW DA
(A FI A =T SN
R INICS ARICHA A (A |
fofe [RfTes 7z FA A0 G-
Tale zeq I TR I3
I | SR AT T SRIE
77 58 (OITs e 2 &g
T FNC S | HMCEE SITE (T
2 | BT PeCE Il (T |
FoRME P (! A el
e, et ad [fves
e AN [ew z@
R o2 Oits fevesa s

& 2w ©iR| TR awm, 1b
TG <7 211z 1 0 (2 Aoz |
SIS TETAINE (TOl TSTF
el e fufw e
A ICEACR, AR AR
(<1 2T | O &I, S0 A
I COWIF ATE ACTF ©IRCA
T Szl iy s R[feen
AH A AR KL et
9 4TS (3 I R @A G
re slleT@ B s8v (b
TS I | SN N
AT A (O AT vt Pz
I PCF N AR |
e @i Tate zent e
73 41 AeT [refol endim o
ACS RCINE AGlAro Sre
@R P (ol Al @il
TS ARAW G Q@
M|

SRS
N 01% ALI® e

ey elfetanm g Temaea
(TS el I (B, A (2T
Jlew (4 PEfs 3 (A e
TN 7 ATl (&S e g
2677 TS T (SN
wRe AT W[ Fa -G ©fRkE
CAETIR SSTETe AN | 2/
(S5 FFe SPIe 9F FT
e Tre E W@ (4em
(TS TIT© ATIH GORETa o1
e, Tfne R #ifbor @
4T SR TP 2 A
wE R [ v
(S5 77 T2 GREE 2l (ot
G G (ATSICA T5e1] qCoTReT
gy @R e faiEiom
ST (T So Oifird TRer™
»8fb 3 Aafon Far foa
FM | Ao TR (el

[ @2 386 0 SRR 7

e GrRe @fity R

J SR IR APCeT8

farsfor| Prefen @& w0 &
I AW s, AR
TRlha A & AR G
TR | SRICE &N A%RCeR
frefr Efeert @o R
wee | Jaew oy & faerer
W WG RAGAR Raerer
fgbm  wate EEeE
fageeTeln S@ <4FITE 0
P 2Rl TR AT
&I IS |
ALRTS 586 SPIR Teay Sofb
T, el o, et § |

S AICeR »f6 ST Sy
GO ¢, fRTEfl 8 |

A%IIC T4 FIE [T&(71 | 3851
TG @ B RTE(l, ¢ B 9erle, &
fadt |

AR S 5 Sbaa Wy
SUlbTe GOIET | <RRICHIE 0
AR AW A%l Seofb
PR &y @ GO, fret e,
fe s
AITed <SPt ey ot
v, b 6 el |
ApiEred 8% e W vfo
worge, v b farefor|

R H o B NN
AT @5 (@ foTs
@)

) IR sAetETes (NG
P Yo RS v, gofer-8

) & Awicres (@
Py PO 4, REfl

©) AN AT (WG
-t RTe-a, QeRE-

8) TOAl AwACST (Wb

RIGIEIAE

-5 PE-b, -,
Q-5

@) Sl9%F ST (N6
-5 GE €, [rEie-g,
-3

Y) (BTl F%IACST (I
SP-30 R b, Refat-2

q) SITHO AL @6
SPE-34 QRE  So,dM-¢,
faafat-s foder-3

v) O 21%0ed (6
ST RS T S, (&6 b

») MRRAGR FALIACH (A6
S-S b G 53, RTEt -¢

so) BRBI AwICe @
S-S GLT-5 0, M-

v3) SerRaIfEAl Awirred
(6 WPE-5% 9RE ¢,
Rrefor-v,am-3

SR) TS 2N AT
G5 BIFT SAGORE-3S -,
ftafa-2

oz TG ) av0, v W,
Gife o, o @ e, W“l
9[q-400099, WO e Wz
dhankalashd|str|butorspltd@gma|l com
SRl AT STACHT ﬁwﬁr itsz
I[@E 58 T 039 wifFre
@i wfefae suEd Term sj%r
o°q SR @A GG <
SR oprg
AW (o e FEHR TR
@A @SS wife g e
2059 AT (A B0 S© QAT
@EE R (ffeee e, 2951
faferes, Ferel) Ao @F ST
MIRICER 2R R | (@CRe e w:ER
AR FCe Y FH 2o SHF
e R sfetas =
A ACATE @uHa-> oG
(www.mca.gov.in) A @RFOE ©itE
FICLR 4R R TP B LS 00
wioifeq Figel sRfere (At @3 fRefy
AT (Grfutas ey et feraga,
T e, fram siieem, Il anawe
fafem, sewe, 208/8 @ (& 1 @9 (&,
@5 stoiTe

& (AEPHIS SR AITS 20
GTEHI6 wiftt : 385 7 avo, b3 w4,
@If P, s o] wa Fafd, Ferel
#[9-400099, OO

TAATHAA ATF

el fETBfaTham alizres e as Ats
/-

©iffd ; $2.09.30%9 fE-oaryLsd
W N W\q]‘ ( @Cﬁ.@ﬁ. )

ST TG 1% 4 S0, b3 e, (BIfS S,
3 ] & T4, FAFTO! 9[7-200099, TG
3T O3S : vidyalaxmiagenciespltd@

gmail.com

RS
GeFEl A Someey eaifare z0m,
I 38 T 030 wifird wHipe
@i sfefae AuEd Tom 2e

Qo)\ﬂ‘iﬁ‘cﬂﬁ @A o3 s iﬁ?ﬂaﬁ
@@ T (e foraga, 2950
fafenas, werrel) et @ Scawe Wi
ToTF IR FCACE | (ACFITe Afea Wi
AfSTa S T FH 2eq SE
e TR sfetares w0
AR ACATE @wBIa-y A=
(www.mca.gov.in) <l TICF
HITLE 42 AR TIPS A S WS
sifes el TElere (@itw @2 fRefy
AFIT Gitera ey faferemier ferags,
oI e, fam #item, 1 awams
fafeee, sdwa, 208/8 @ (& &1 (@ (are,
FFG- 200030 T (I 2SI
AN, GG o STaedIal i
il Je (d %?SE@WES H 9 ?5 O 39
@B wiftt : 386 7k avo, b3l wa,
GIfe sy, s @ wa R, FEwret
9[9-400099, TS

FmerR areim aiEres o« orF
/-

T FEdIEE

iffd : $3.09.3039 feF-0abauass
F : FeTrel (fera39)

@ iz Ffite

CIN L36900WB1952PLC020274
@frHrS wiftm : G e, 8¢ o,
w8/ 59, Tl (AT (A, FTrel - 900 08y

i

gerAl [eifore g (@il s Taererow AifE A el
(afeaw) BZRE oo (7 0% S0 @G SfHfs Rz (Ao Tt
AT ST =AM &) O (i R 1R elfstamne), 2029 (276 G
S0 TFEIR 2039 SIfECd Fifne 2CACR | 3-Teif] aifel ww ora s
T 2030 SIfF TP » T G3R (13 203 JAGAIT © SaF5 2030 OIfd
R ¢ B 1 2-roifR fETet qreafus F9F S 41 209 TSI
COIER (09 | (3 T 7P R Taiiz 2039 OIfF 6 e (86 Sl
CCRIT TR e Ol R 2-reifl Tt (ofb evia S99 ARG, Si=@
o g Re «fqas sareies 3-teiftr M (o fwre siaca |
Sralel 391 3 SIBfT @R S GTE 7elz T 2w «@ferast (ifore Sfard
S WS evoting@nsdl.co.in 3 SIFGQ (AF | @AHAE o7 @feTas (o St
e st fofbe st M 2-reifts T o 2wt o7
g 57T Mo GBI (S5 Al IS (MeT 203 =1l | T& (o1 wirea
T (@A SIS : https://www.wpil.co.in/ investor-services.php
@R Rz o1 @7 er@aizs: https://www.bseindia.com, GgATGGT
SIS : hitps://www.evoting.nsdl.com (2TF | 2-TSITR T(F (Five
foreemt AFTeT FHAel qNEATGERT T AT 033 8HY 9000 G 033~
85 9000 FHCI NI FACO AT |

wgforeiReE fftse ag #iw

/-

2T SISt

FI : TS (EICaE Sitee (et @@=
5 GEIIR 2039 @I eeEsifa

ol Reife 2 e @R A BRI, GaREm @, o e gomre epatte
elizTes fAfbe-«a (Tefmiew o/l 9% 0v.04.30%9 (A (G AGFEE T+ 92w
$3.04.30%9) WIfFTd |

TR AT AfRTeb Ffbe-ag FeifmRisis 2y w72 it i @
S FRPRIEH A 3R 0.0 30 ) WIRT T2y M 409 |

el ffectariior (et Cvpfon NTaE Sitws wifd wifst w40 AR | Seyiay Rfaciereis
oIt IR el 52 7R SfEareeita i Siweitel i tgfen ML Aifke Ses A |

et et REre=at e 72 Wi wifkes cra s 2re #i|

T« So-q Tl

=/~

(<SR

FPRTTD - TG SAltE™! lizres ffinse
(2% % : IBBIIPA-001/IP-P02567/2021-2022/13936
GO TGO 1 90.55.3039

@ =i - ¢, & 91, 9w, foarz, waf,

2f B WCH5, 2419, Teaie - 18avva

B : SN e - cirp-hapl@gmail.com
T (@, Az wiEffeiz-cadevrana@gmail.com

wifid : 32.09.20%9
3 :

FeTHrel (BB [HFeid GiegaieT-2
G i ffewr v e,

833, TezFEe (FEF (A, FETHIel- 200093
AR 9 58

56 = O 2T T WWWW&T . @az e
Fern cifost

sy faeif s, fTenafb-<, Foel FF Lb.0v. 2030 IR o st
feare wife 3l =106 w1 203 -

3 TR e SRH TREG 3 /8 (4 bodlicH) Sk Tk sAfer S KWl s T S BHIE,
> 915 FNCM G S i 9 (16 1afEs (@fiier o) 2e A v wifte
@re, (ARRES 727l 26, 2607 R 26fT FE T wifte (@re el (TR
() TGS (T GHIE % b3 ST ] ST, Frol - 400034 ol &
G‘ﬁ%ﬁfeﬁﬁ‘aﬁﬂmwﬂwﬁ

3. IR T T TOE 3 /8 (43 Hpic) G e Afaiel s [ s O S T
> FF5 T (@A @3 g fasfiel 3R (1w 372 2 7)™ 9 e FRIE A
wifew e, (oIfafee e 26, 26F1 e 26T AriIE v wifte @re st (fmREt
() TEF (SO GAC T b3 T AT WNfEF2J, Ferwrel - 100034 T
(epifs e Ui A ST e 7

e FEAICTE TG “ @A @ =ity fofers 3-fem e Gizgae rors
STV FCATH | SI2E] (@S914IC FEFS O S0 *SRH Al Totl R wifiet
F0S 23 Tl ST, fTemi- 2, Feroi St S12al (76 WifER Tt AfbRrs
(@IfeR FIER AT TG | 375061 SISl (Frq A% sifaritel sTaifere 20a 3-fets
ST 2NETF 77 SR (e (ST 2 | 7376 TRFMSICE [y elfmg sy
TES A0S AR Sl TSI 26 *IolRH Mife] A0S 20 9708 e ey et
ST W4y, ~3S! 0T el g6 ATt At ARAN 2051 28] 2l2w FI0ea it mife
FCS F(A, ST L 20 A Gl SN 20 |

(FoItE [y e @R ae *rsicd e fafas oifae (4t S e feaa e wielfs
wifieT S0 209 | AR Yoewe o B eife [ v 203 A A R,e9,00,0¢0
it (12 (ifb fovitr A fomt 2rea o1zt 5i<ht) Bt = Akafre Srema > wrored
Tt afdfe o | Sy o @3 2 e F6 20.06.20%9 IR (AT
@ carelt eicE |

G TS ! ZZ GG I STtz Watial (3-7a1isr) e a1 207 Sbr.ob.20%9
It (Tl ©.0051 (ATF (&1 851 04 © NG SHAIES Fe2Alel ACACHF 2- e
27165 GTAAAILE- http://drt.auctiontiger.net ST | TSR TIAOLF -
http://drt.auctiontiger.net ((F @ (AFell @R fAEFw (@I kelz FA09 203 @38
FETRTITS SiHia2reld &) itnd 1% FgE FA00 20 S0.0b.20%9 ST Wt Al
ol o giws/ (o sl sieies faeelfs sifmi, foonfs-, serior sagea
FEFSR AT R WIfReT F0S 203 (GO 05 |

T2 R (@6 AT Nes e afm sAfiveEam e @ine @b o
WIS ZE

TG WZT @) APSTIE TP (@GBS Ao/ (Fols s AT
o3 At v oz 3-fem efEms i e @ w9, 7 g A,
SRR w191 3o R SIRHALZCN S |

srpfine e sifacaal emis g Rifie E-procurement Technologies Ltd. (113 7k
aa%amwv,?—cﬁ— support@auctiontiger.net

2R SIS STRPIRE (FA0S A 3-feer i aifem g3k syl szrmet
e http://drt.auctiontiger.net 2RITFH(AF Ty G} STeie) fAifae SiAce Catafcae
A0S F(A R ARG 3w, TS, (12 72 srosor3rus |

/-
B FeTet (1. T
©ifs2 : 00.02.30%9 fareifa wifemra




3T 49T

FEEEE H SAf it TId 999 A1

oI TSIl sl fiar ot g <l SIHeRRT & |

BTG, 11 Sfeflg (1) |

SIS fSTel & HHTCRIS T & & Ueh Tid
T 42 I AR il Tid THT SHA R B B
T HES E 3T ¢ 1 I A HIER ol 98

Wq?ﬁ%ﬁqwg?ﬁ

9T = s o R 9 A
R TR =1e 3R TR ok - S 91 3@ | o™
ﬁaﬂqmwwﬁﬁﬁmﬁmﬂﬁmﬁww
21 gfer aredterer (THdT) e AR, TR gie™

' o

argarer  SMISRIMIG  Ielgyz drRIVRil  siidl
siférp st

oJolddd

N\
u -

30.0 32.0

26.0 26.0

36.0 35.0

27.0 27.0

14

| STorarm | 12 S, 2023

NFATT ATCH H TGS ohl Tkl ThR T Rl ST, hal
HTSTAT Shl SHTET Rl AT WT W

wHTSETEE S A § A

oG, 11 SJells (Tl

SHHRT & | 3TefiereR, TRA @ AT 9RY | HIHS i ST USdrd
YT < ITJER M1 HACHS b T HSTR ol | BRiAH I A ST & W Teh fhY |
frardt wHs TSTgd WHaR o T@ R H 9 W@ gfera rediereh fohm FaR - Samn fF s
ol 3k R IR W1 o forell BRAER ¥ MR =T o gehes 3 fu snawaes ey Ry u € ek v
gl Y BAT o URARH o {9 f&=m e ® | 3N et R
A TE 98 gfers I Amel o Gar i H 9e W § 8l

H G A e € Fear qEe @ S |

=<t

I, Army No.-15568470Y, Rank-
Hav, Name-Chavan Sachin
Dagadu, Unit-119 AER C/0 56-
APO, presently R/o0 Vill.-
Kaneriwadi, PO-Kaneri, Teh.-
Karveer, P/s-Karveer, Distt.-
Kolhapur, Maharashtra-
416234 have changed my
Daughter’s name from MANSI
CHAVAN to MANSI SACHIN
CHAVAN vide Affidavit No.
73AE-471188 dated 08-07-2023

60105101

I, Tejaswini Bacharam, legally
wedded spouse of No.-
15568470Y, Rank-Hav, Name-
Chavan Sachin Dagadu, Unit-
119 AER C/0 56-APO, presently
R/o0 Vill.- Kaneriwadi, PO-
Kaneri, Teh.-Karveer, P/s-
Karveer, Distt.-Kolhapur,
Maharashtra-416234 have
changed my name from
TEJASWINI BACHARAM to
TEJASWINI SACHIN CHAVAN
vide Affidavit No. 73AE-471187
dated 08-07-2023 60105101

I, Ujwala, legally mother of
Army No.-15600493W, Rank-
SPR, Name-Rupnar Pratik
Dadasaheb, Unit-119 AER C/o0
56-APO, presently R/0-Vill.-
Mumbai, PO.-Deonar
(Mumbai), Teh.-Kuria, P/S-
Trombe (Mumbai), Distt.-
Mumbai Suburban
Maharashtra-400088, have
changed my name from
UJWALA to UJWALA DADASA-
HEB RUPNAR vide Affidavit
No. 73AE-471198 dated 06-07-
2023 60105101

I, Gudiya, legally wedded
spouse of No.-JC35596K, Rank-
Nb/Sub, Name-Sanjay Kumar,
Unit-119 AER C/0 56-APO,
presently R/o Vill-& PO.-
Prtappur, Teh.-Ara, P/S.-
Sandesh, Distt.-Bhojpur
(ARA), Bihar-802161, have
changed my name from
GUDIYA to GUDIYA DEVI vide
Affidavit No. 73AE-421176
dated 08-07-2023 60105101

I, Army No.-15581148L, Rank-
Hav, Name-Babar Nilesh
Maruti, Unit-119 AER C/0 56-
APO, presently R/o0 Vill.-
Songaon, Post.-Songaon, Teh.-
Satara, P/S-Satara, Distt.-
Satara Maharashtra-415002,
have changed my Daughter’s
name from PRANJAL to PRAN-
JAL NILESH BABAR vide
Affidavit No. 73AE-471197
dated 08-07- 2023 60105101

I, Violet Saldanha, legally wed-
ded spouse of No. 15784985M
Rank-Hav (DMT, Name- Sunil
Godwin Saldanha, Unit-511
AAD-MSL-Regt (SP) (Camp)
C/0 56-APO, presently R/o
Vill.-Shirva, PO-Shirva, Teh.-
Udupi, P/S-Shirva, Distt.-
Udupi, Karnataka-574116,
have changed my name from
VIOLET NAZARETH to VIOLET
SALDANHA and my DOB is
06/12/1988 vide Affidavit No.
IN UP54838800303878V dated
08-07-2023 60105101

I, NO.-15571592N HAYV,
Ramkrishna Neelamsetti S/o-
Late Appnna, Unit-119 ASLT
ENGR REGT C/o 56-APO,
Presently R/o Door No.3-67,
Vill.-Navanambadu, Post-
Ponnam, Teh.-Amadalavalasa,
Distt.-Srikakulam Rural
Mandal, Andhra Pradesh-
532185 have changed my
name from RAMKRISHNA NEE-
LAMSETTI to RAMAKRISHNA
NEELAMSETTI vide Affidavit
No. 73AE-529172 dated 08-07-
2023 60105101

I, Parmjit Kaur, legally wedded
wife of N0.-15579693W HAV
Rashpal Singh presently R/o
Vill.-Basarke, PO-Basarke,
Teh.-Patti, Distt.-Tarn Taran
(PB) have changed my name
from PARAMJIT KAUR to PAR-
MJIT KAUR vide Affidavit No.
73AE-471194 dated 08-07-2023

60105101

I, Rekha Mahalle, legally wed-
ded wife of Army No.
15572333X Rank-Hav, Name-
(Late) Suresh Motiram
Mahalle R/o0 VPO-Tulanga(BK),
Teh-Patur, Distt.-Akola,
Maharashtra-444501 have
changed my name from
REKHA MAHALLE to REKHA
SURESH MAHALLE and my
DOB is 09/10/1988 vide
Affidavit No. 37AA-815850
dated 07-07-2023
60105101

I, Godavari, legally mother of
Army No. 15572333X Rank-
Hav, Name-(Late) Suresh
Motiram Mahalle R/o VPO-
Tulanga(BK), Teh-Patur, Distt.-
Akola, Maharashtra-444501
have changed my name from
GODAVARI to GODAVARI
MOTIRAM MAHALLE and my
correct DOB is 10/01/1955
vide Affidavit No. 37AA-815851
dated 07-07-2023 60105101
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WEDNESDAY, JULY 12, 2023

FORM B
PUBLIC ANNOUNCEMENT

{Requlation 12 of the Insolvency and Bankruptcy Board of india (Liguidation Process)
Regulations, 2016}
FOR THE ATTENTION OF THE STAKE HOLDERS OF HANSRAJ AGROFRESH PRIVATE LIMITED

5 ka.| Particulars Details
1. |Mame of Comorate Deblor Hansraj Agrofresh Private Limited
2. |Date of Incorporation of Corporate Debtor | 2900872014
3. | Authority under which comporate dablor is | Ministry of Corporate Affairs,
incorporated! registered ROC Kanpur
| e e ursspproosrs
5, | Address of the Registered Office and Registered Office Address as per the

Principal Offica (if Any) of Corporate Debtor [MCA Records: C-23, 2nd Floor, Swastk
Gardenia Shivpur Varanasi UP 221003

EAST COAST RAILWAY

e-Tender Notice Mo.: eT-M-AMC-KB-
PUl-14-2023, Dtd 03,07 2023

of ANNUAL MAINTENANCE

Mame ©

Weark:
CONTRACT OF AXLE MOUNTED DISC BRAKE
SYSTEM OF KNORR BEREMSE MAKE I LHE
TYPE COACHES AT COACHING DEPOT PURI
FOR & PERIOD OF TWO YEARS.

Advertised Value:

EMD:% 7,45, 100)-

711,90,20,310.60

CompletionPeriod: 24 (Twenty Fourimonths
fig Dale A1 1300hrs. on

Tender Clos and lime

24.07.2023

The Tender documends complate details available at
hittpailwww. ireps.gov.in

Date of Clasure of insahency Resoluton Pracess [06th July, 2023

(5th July, 2023 {Cerified copy of order

Liguadation Commencement Date of
received on 11.07.2023)

Corporate Debior

Name: Dev Wizl Rana
Rag. No: IBBIPA-D01 P -P-125072021- 124130 5%

&, |Mame and registration number of the
insoivency professional acling as liguedator

Addrage: Shop No. 5, B. 5. M. Tiraha,
Roorkes, Hari Singh Markel, Hardwar,
Uttarakhand- 247667

E-Mail: cadevranai@gmail com

9. |Address and ernail of the of the liguidater,
as registered with b2 board

10, |Addrass and email to ba wsed for
correspondence with the bqusdator

Address: Shop Mo, 5, B. 5. M. Tiaha,
Foorkes, Han Singh Market, Hardwar,
Uttarakhand- 247667

E-Mail: cirp.hapli@gmail.com

11. |Last Date for Submission of Claims (5th August, 2023

Mofice i hereby given that the Mational Company Law Tribunal, Allahabad Bench, has
ordered the commencement of bguidabon of the Hansraj Agrofresh Private Limited on
06/07/2023 [Certified copy of Order received on 11.07 2023.)
The stakeholders of Hansraj Agrofresh Private Limited are hersby called upan (o submil
their claims with proof on or before 05082023, to the liguidator at the address mentioned
againstitam MNo. 10
The financial crediftors shall submit their claims with proof by electronic means only. All other
creditars may submit the claims with the proofin person, by postorby elecironic means.
Submissicn of false or misleading proof of claims shall attract penatties. o
Dev Vrat Rana
Liguidator of Hangraj Agrofrash Private Limited
Regn. No.: [BBIIPA-D01/IP-PLOZEET2021-2022/1 3956
AFA Valid upto 30112023
Reg. Address: Shop No. 5, B. 5. M. Tiraha, Roorkes,
Hari Singh Market, Hardwar, Uttarakhand -24 7667
Email; For Comespondence- cirp.hapl@gmail.com
Email: Regd. With IBB!- cadevranai@igmail.com

Duate: 12.07.2023
Place: Roorkee

PILANI INVESTMENT AND INDUSTRIES CORPORATION LIMITED
CIN: L24131WB1948PLC0S5302

Regd. Offica: Bira Building, 8/1, R.N. Mukharjes Road, Kolkata - 700001
Phone: 033 4082 3700/ 2220 0600

Website: www.pilaniinvestment.com, E-mail: pilani@pdaniinvestment.com

NOTICE TO THE EQUITY SHAREHOLDERS OF THE COMPANY

Transfer of Equity Shares to the
Investor Education and Protection Fund (IEPF)

In terms of the requirement of Section 124(8) of the Companies Act,
2013 read with the Investor Education and Protection Fund Authority
{Accounting, Audit, Transfer and Refund) Rules, 2016 as amended
("the rules"), the Company is reguired to transfer the shares in
respect of which all the dividends have remained unpaid or undlaimed
for a period of seven consecutive years to the |IEPF account. The
unciaimed dividend till the Financial Year 2014-2015 has already
been transferred to IEPF.

Please note thal the due date for claiming unpaid dividend for the
Financial Year 2015-2016 is 14th October, 2023. The Company has
sent individual communication to the concerned shareholders at
their address registered with the Company, whose shares are liable
to be transferred to Investor Education and Protection Fund as per
the said rules informing aboul the necessary action 1o be taken and
documents to be submitted, to claim their unpaid dvidends failing
which their shares would be transferred to the IEPF Account. The
shareholders are requested o forward the requisite documenis as
mentioned in the said communication to the Company/Company’s
Registrar and Share Transfer Agenis by 14th October, 2023. In the
absence of receipt of valid claim by the shareholders, the company
would be transfarring the said shares to IEPF Account without further
notice, in accordance with the requirement of the said rules. Details
of such shareholders who have not encashed their dividends for
saven consecutive years and whose shares are liable to be transfermed
to the IEPF Account is available on Company's Websile
www.pilaniinvestment.com.

Please note that no claim shall lie against the company in respect
of the unclaimed dividend amounts and the shares transferred to
IEPF Account pursuant to the said rules.

Concemead members can claim both shares and unclaimed dividend
transferred to IEPF from IEPF Authaority after following the procedure
prescribed in the said Rules, for which details are available al
www iepf.gov.in.

For any Information/clarifications on the matter, concerned
shareholders may write to the Company al pilani@pdaniinvestment com
or contact the Company's Registrar and Share Transfer Agents M/s
Niche Technologles Pvi. Lid. at, 3A Auckland Place, Tth Floor, Room
No. TA & 7B, Kolkata-700017, E-Mail: nchetechpl@nichetechpl.com,
Phone Nos.: 033 22806616 / 22806617

The nolice may also be accessed on the Company's Websile
www.pllaniinvestment.com

For Pilani Investment and Industries
Corporation Limited

ar. Coachimg Depat Bfficer,
Puri

PR-3268/0/23-24 |

EASTERN RAILWAY

E-Tender Notice No, : TREHWHN0/
OTHOS, Dated 08.07.2023. E-tendar is
imvited through E-Tender form by Sr
Divisional Electrical Engineer (TRS).
Eastern Railway, Eleciric Loco Shed
Bamangachi, Howrah-F11106 for the
following work : Description of work -
Painting of Electric Locomotive Body
with PU paint and s accessories with
Enamal paint. Approx., Cost
Rs, 50,22,228/-. Earnest Money :
Hs. 100500/, Cost of tender farm :
Hs. 5000/ Completion perod : 24
months. Glosing date and time of
tender = 28,07 2023 at 15,00 hra, The
datails of @-1endar |5 avallable ol websie
www ireps.gov.in Interested Elgible
frms ara requesied 1o submil fhok affed
online on the above website
Corrigandum Il ary will be publishad at
M Qivien Wahs|le L8, Www, Irps gov.in
Mo manual alfer will be accaphed.
{HWH-146/2023-24)

Terder MNofices are alao avalahls & Websis
www Er. indianralways.govn / www.irspe.govn

— LOMAX PROPERTIES AND TRADERS L1D. |
CIN - L70109WB1981PLC033740

Regd. Off:32, EZRA STREET, 9TH FLOOR,
R.NO.904, KOLKATA - 700001

Email - lomaxproperties1981@gmail.com

In terms of Regulation 29 of SEBI (Listing Obligations;
and Disclosure Requirements) Regulations, 2015,
we hereby inform your that a meeting of Board of
Directors of the Company is scheduled to be held
on Wednesday, the 19th day of July, 2023 at the
Registered office of the Company, inter alia,at
11.30 A.M.to consider and approve the Unaudited
Financial Result of the Company for the quarter|
ended 30th June, 2023.
Further, in pursuant to the SEBI(Prohibition of]
Insider Trading) Regulation, 2015 it has been
decided that the trading window of the Company
will remain closed for dealing in securities of the
Company Listing in The Calcutta Stock Exchange
Limited with effect from 1st July, 2023 to 21st July,
2023 (including the 48 hours from the conclusion
of board meeting). During the aforesaid period,
the directors, designated employees, KMPs and
other connected persons cannot deal (either|
purchase or sale) in the shares of the Company.
By Order of the Board
For Lomax Properties And Traders Sl;-c:f
Jitendra Singh
Director|
DIN: 00819776

Date: 11/07/2023
Place: Kolkata

Follow us at : () @EasternRailway
€ @easternrailwayheadquarter

“Farm No. INC-26"

[Fursuant to rule 30 the companies
{incorporation] Rules, 2014]
Adverizement i be published in The newspaper
forchange of registerad office of the company

from one Sistelo another

Before the Central Government, (Regional
Director, Kolkatz) Eastern Region

In the matter of sub-section (4) of Section 13

of Companies Acl, 2013 and clause (a) of

sub-rute (Ejof rule 30 of the Companies

(Incorparation) Rule, 2014

AND
In the matter of Dhankalash Distributors
Private Limited [CIN;

US1909WEB2Z0OPTC155224) having its
reqistared offics al Unil Me. 710, 7ih Floor, Todi
Mansion, 1 Lu Shun Sarani, Kolksta WE -
700073, India Email Id:
dhankalashdistributorsplitd @amail .com
...... Pelitioner
Motice iz hereby given to the General Public
that the Company propases to make applicaiion
[ the Central Government [Regional Director,
Easlern Regon, Kolkata) under section 13 of
the Companies Act, 2013 seeking confmation
for alteration of the Memarandum of &ssociation
ofthe Compary in lems of the special resolufian
passed at the Extra Ordinary General Meeting
held on Wednesday, 1d4th June, 2023 o
enable the Company to shift ils Registered
ofiice from the “State of West Bengal to
Mational Capital Territery of Delhi" Any
person whose interast is likely to ba affecied
by the proposed change of registared office of
the company may deliver either on the
MCA-21 portal {www.mca.govin) by filing
investor complaint form or cause to be
delivered, or send by registered post of hisher
objections suppored by an affdavil slating the
nature of histher inferest and grounds of
opposition to te “Regicnal Director at Eastarn
Ragion, Nizam Palace I, MSO Building,
Jrd Floor, £34/4, A.).C Bose Road, Kolkata -
TO0D20, within fourteen days of the date of
publication of this nolice wilh a copy 1o the
applicant company with a copy of the spplicent
company atits registened office 31 the address
manlioned below ;
Registered office ; Unit No, 710, Tth Floor
Tedi Mansion, 1 Lu Shun Sarani, Kolkata
WE - 700073, India.

For and on Behalf of the Applicant
For Dhankalash Distributors Privata Limited.

Sd!-

Mavrang Kankariz

Deate - 410T.2003 OIM : oTa2ed2
Place - Kalkata (Director)

"Farm Mo, INC-26"

[Pursuant to rule 30 the companies
(Incarporation) Rules, 2014]
Aovertizerment fo be published in the newspaper
for change of registered offics of the company

from one Stateto anoiher
Before the Central Government, (Regional
Director, Kolkata) Eastern Region

in tha matler of sub-saction (4] of Saction 13
of Companies Act, 2013 and clause (a) of
sub-rule [5)af rule 30 of the Companies
{lncorporation) Rule, 2014

AND
In the matter of Vidyalaxmi Agencies Private
Limited (CIN ; US1900WB20 0P TC155222)
having its registersd office atUnd Mo. T10, Tth
Floor, Todi Mansion, 1 Le Shun Sarani, Kolkata
WB - TO0O73, Indig Email |d
vidyvalaxmiagenciesplid@gmail.com

...... Petitioner

MNotice is hareby given 1o the General Public
thal the Campany proposas b make applicalion
to the Cenfraf Government (Regional Direchor,
Eastern Region, Kolkatah under secton 130f
the Companies Act, 21 3 seekingconfimation
for alteration of a Memarandum of Assocalion
ofthe Company in terms of the special resolution
pessed & the Exfra Ordinary General Meeting
held on Wednesday, 14th June, 2023 1o
enable the Company to shift s Registerad
office from the "State of West Bangal to
National Capital Territory of Delhi™ Any
parsan whosa inarest 15 likefy 10 be affectad
by the proposed change of regisiered office of
the company may deliver either on the
MCA-21 portal (www.mea.gowin] by filing
investar complaint form or cause fo be
dekverad, or send by regisierad post of his/her
objections supparted by an affidav staling the
nature of hisher interest and grounds of
oppasiEion b the "Regional Director at Easiem
Region, Mizam Palace I, MS0 Building,
ard Floor, 23404, A.J.C Bose Road, Kolkata -
TO0020, within fourteen days of the date of
publication of this nofice with 2 copy to the
applicant company with a copy of fe applicant
company at s registered office at the address
manboned below
Registered office : Unit Mo. 710, Th Floor,
Todi Mansion, 1 Lu Shun Sarani, Kolkala
WAa - rD0073, India.
For and on Behalf of the Applicant
For Vidyalaomi Agencies Private Limited,

A Gov Ernie ||:|"1 of Tarnil Madu Enterprize)

o :-i PHHMFUHAH SHIPPING CORPORATION LIMITED ==

lobal e-Tender Notice
No.PSC/PMS/003/2023-24., Dt. 30.06.2023

Motice inviting tender for Ship Performance Monitoring Services for one year,
Cn-line Bid submission start and end Date 11.07.2023 @ 12.00 Moon to
26.07.2023:11.55Hrs.
Bid opening Data
EMD

27.07 2023, al 15.00 Hrs

R=.30,000 {for Indian agencies)
USD.3ES ffor foreign agencies)
Value of Tender Rs. 30,000,000,

Prospective bidders are advised to refer our website www.tamilzhip.com /
hitps:fitntenders.govin/nicgep/app for download the tender specifications

and the specific important details. Bidders can downioad the documents at
frea ol cost. The bids shoukd be uploaded through tha NIC poral
hitps:/fintenders.gov.infnicgep/app and the bids will be opened through
the above web portal. The condition / requirements mentioned in the
website shall meet out by the bidders, This advertisemeant is and invitation
for bid only. The details given in the website are comprehensiva. Tender
Opening Venue | Poompuhar Shipping Carporation Ltd., IV Floor, 692,
Anna Salal, Mandanam, Chennai - 800 035. Further, all communication will
bea updated through web portal anly.

Sreekariyam P.O., Thiruvananthapuram — 695 017
Ph: 0471 2594922/24, Fax: 2594923
E-mail: emck@keralaenergy.gov.in; www.keralaenergy.gov.in

NOTICE INVITING E-TENDER

EMC invites competitive e tenders for

1. Supply of 5000 numbers of 2 kW countertop induction hobs in batches
at different locations of Kerala.
(E tender id: 2023_EMCK 583932 1).
Bid submission End Date - 31.07.23 at 4 PM

2. Supply of induction compatible utensil, 5000 numbers each of Milk
cooker, idly cooker, Pressure cooker, Uruli, Saucepan, Rice pot with lid
in batches at different locations of Kerala.

(E tender id: 2023 EMCK 585986 1).
Bid submission End Date - 08.08.23 at 4 PM

For further Details, visit : www.keralaenergy.gov.in,
WWww.ctenders.Kerala.gov.in

Sd/A
Directon

CHIFRSASEE Tender/ 202 3
MR SR RELEDS BEUIEOR PIRES TRy P R LRI GENERAL MANAGER {EPNEJ
DOWELL FINANCE LIMITED

(CIN: UB5510WEB1993PLCO60308)
Regestered Office: P537 Raja Basanta Roy Road,
Kolkata- 700019, West Bengal, India
Phone: 33358084 70
Email.nfo. dowellfinance@gmail.com

NOTICE OF REDUCTION OF PAID-UP EQUITY SHARE CAPITAL
(C.P. No. 19/KB/2022 under Section 66 of the Companies Act, 2013)

The Honorabla National Company Law Tribunal "NCLT", Kolkata Banch
vide itz order dated June 16, 2023 has approved the Schame of "Reduction
of Share Capital® of the Company by approving the Minutes sel forth
herain below

“The ssued, subscribed and paid up equity share capital of the Company
s henceworth Rs. 1,35,65,000 (Rupees One Crore Thirty Five Lakh Sixty
Five Thousand only) divided into 13,56,500 (Thirteen Lakh Fifty Six
Thousand Five Hundred) Equity shares of Rs. 10/- (Rupees Ten) aach,
meduced from Rs.2,11.18,000 (Rupees Two Crore Eleven Lakh Eighteen
Thousand only) comprising of 21,111,800 (Twenty One Lakh Elaven
Thousand Eight Hundred) equity shares of Rs. 10/- (Rupees Ten) sach”,

This advertisemeant s being publishad as per the diractions of tha NCLT,
in its Order dated June 16, 2023,

Furthar, the cerlified copy of the said Order was filed by the Company
with the Registrar of Companies, West Bangal on July 3, 2023,

For Dowell Finance Limited
5.;”.
Premijit Roy
Director

(= WPIL Limited

CIN : L36900WB1952PLC020274
Registered Office : Trinity Plaza, 3rd Floor,
B4/1A, Topsia Road (South), Kolkata - 700 046

NOTICE

Notice is hereby given that the items of businesses set out in the
notice dated 18th May, 2023 convening the Sixty Ninth Annual
General Meeting (AGM) of the Members of the Company shall be
transacted by electronic voting and dispatch of said notice along
with Annual Report, 2023 was completed on Monday, the 10th July,
2023. The e-voting period shall start from Tuesday, the 1st August,
2023 at 9:00 A.M and end on Thursday, the 3rd August, 2023 at
5:00 FM. The e-voling module shall be disabled by NSDL for voting
thereafter. Members holding shares as on 28th July, 2023, being
cut-off date, may cast their vates by remote e-voling, or altematively
cast vote during AGM through e-voting. Members may obtain the
login 1D and password as stated in the notice of AGM at
evoting@nadl.co.in or from RTA. A Member may participate in AGM
through video conferencing even after exercising his right to vote
through remote e-voting but shall not be allowed to vole again in
the Meeting.The aforesaid notice is available on the Company's
website at hitps.//'www.wpil.co.in/investor-services, php, website of
BSE Ltd. at https://www.bseindia.com and website of NSDL at
https://www.evoting.nsdl.com. In case of any query, relating 1o
e-voting, Members may contact NSDL at 022 - 4886 7000 and
022 - 2499 7000

For WPIL LIMITED

sd/-

U. Chakravarty

Place: Kolkata General Manager (Finance)
11th July, 2023 & Company Secretary

AUCKLAND JUTE CO LIMITED
[Formarly M/s. Abhizek Jule & Industrias Limitad)
CIN- U17T125WEB1931PLCD52401
F.O. JAGATDAL, DIST, 24 PARGAMNAS (N}, WEST BENGAL -743125
Phonel/Fax: (033) 2581-2757/2581-3795

Sd/-
R. 5. Kashyap
Place : Kolkata Company Secretary
Dated : 11.07.2023 FCS-8588
“Form No, INC-26" “Form No. INC-26"
[Pursuant to rule 30 the companies [Pursuant to rule 30 the companies

(Incorporation) Rules, 2014}
Adverliserment fo be published n the newspapsr
forchange of registered office of the comparny
from one Statelo anoiher
Before the Central Government, |Regional

Director, Kolkata) Eastern Region
In the matier of sub-saction () of Section 13
of Companies Act, 2013 and clause [a) of
sub-rule [S)of rule 30 of the Companies
(Incomaration) Rule, 2014
AMD

I tha mather of Onward Merchandise Private
Limited (CIN ; LS1908WE2IMIPTC 155249
having its registered office al Unit No. 710,
Tth Floor, Todi Mansion, 1 Lu Shen Saran,
Kaolkata WEB-TO00T3, India Emall Id @
onwardmerchandiseplid@gmail.com

...... Petifioner

(Incorporation) Rules, 2014]
Ateerlisement 1o be pubishad n the nesspaper
forchange of registared office of the company
from one Stateto another
Before the Central Government, (Regional

Director, Kolkata) Eastern Region
In the matier of sub-saction (4] of Section 13
of Companies Act, 2013 and clauss (a) of
sub-rule [5)af rule 30 of the Companias
tEnconporation) Rule, 2014
AND

In the matter of Confirm Sales Private Limited
G - LS 1900WB2010PTC 155223) having iis
regstenad office atUni No, 710, Tth Floor, Todi
Mansion, 1 Lu Shun Sarani, Kalkata
WB -700073, India Email |d
confirmaalesphd@amail.com

e PELIRIDMER

Motice & heraby given 1o the General Public
that the Company proposes o make appication
b the Central Government (Regional Director,
Eastem Region, Kolkata) under section 13 of
the Companies Acl, 2013 sesking confimmaion
for albaration of the Memorandurm of Assocation
of the Company in ferms of the special
resolution passed at the Extra Ordinary
General Meeting held on Wednesday, 14th
June, 2023 10 enable the Company o shifl s
Fegisiered office from the “State of West
Bangal toMational Capital Territory of Delhi"
Any person whose interesi is flikely 1o be
affected by the proposed change of registared
office of the company may deliver either on
the MCA-21 portal {www.mea,gav.in) by fling
Invester complaint form or cause o be
deffverad, or send by regisierad post of hisher
objections supported by an affidavit stating the
naiure of hisfher interest and grounds of
oppasition b the “Reglonal Director at Eaztem
Region, Mizam Palace Il, MS0 Building,
3rd Floor, 23404, A.J.C Bose Road, Kolkata -
FO0020, within fourteen days of the date of
publicalion of this nofice with a cogy o the
applicant compary with a copy of e applicant
company at s registered office at the address
mentioned below |
Registered office : Unit No. 710, 7th Floor,
Todi Mansion, 1 Lu 3hun Sarani, Kolkata
W - TR73, Indig,
For and on Behalf of the Applicant
For Dnward Merchandise Private Limited.

Sdi-

MNavrang Kankaria

Date : 12.07.2023 DIN ; 07626221
Flace : Kodkata iDirector)

Motica is hereby given to the General Public
fhat the Company proposss fo make appication
to he Cenlral Govemnmeant {Regional Diractor,
Eastern Region, Kolkata) under section 13 of
fhe Companies Azt 2013 seeking confirmation
for dterafon of the Memorandum of Assodalion
afthe Company in ferms of the specal rasoiution
passed at ihe Extra Ordinary General Meating
held on Wednesday, 14th June, 2023 1o
enable the Company to shift is Registerad
office fram the “State of West Bengal
toMational Capital Territory of Delhi” Any
person whose interest is likely 1o be affectad
by the proposed change of regisiered office of
the company may deliver alher on the
MCA-21 portal passrwmcagovn) by filng invest
ar complaint form or case to be delivered, or
send by registered post of hisher objeclions
suppartad by an affidawt slating the nature of
hizg/her imerest and grounds of opposition o
the “Fegonal Director at Eaztern Region, Mzam
Paface I, M30 Building, 3rd Floor, 23414, ALLC
Bose Road, Kolkata - T00020, wilhin fourtesn
days of the dale of publication of this nofice
with a copy to the applicant company with a
copy of the spplicant company & its registersd
oifice al the address menboned below |
Registered office : Und No. 710, Tth Flaar,
Todi Mansion, 1 Lu Shun Sarani, Kolkata
W8 - T00073, India.

For and on Behalf of the Applicant

For Confirm Sales Private Limited.

Sdi-

Mavrang Kankaria

Diate ; 42.07.2023 DIM : 07826221
Fiaca : Kolkata {Director)

DEBTS RECOVERY TRIBUNAL KOLKATA
(ORT 3)
8th Floor, Jeevan Sudha Building,

420 Jawhar Lal Nehru Road, Kolkata - 700071

FORM NO 4

[See Regulation - 1511(b)]

MOTICE UNDER SECTION 17 OF

SECURITIZATION ACT RAW PROVISIONS OF

THE DEBTS RECOVERY TRIBUMNAL ACT AND

THE DEBTS RECOVERY
TRIBUNALIPROCEDURE) RULES, 1993 AS
AMEMED FROM TIME TO TIME.
E:th Mo.- 1491
Casa Mo, SAM19/2022
GO BANK
Vs

PUNJAE HATIONAL BANK

(UNITED BANEK QOF INDIA)
T,

1. PUNJAE NATIONAL BANK [URITED
BANK OF INDMA) 31, ASHUTOSH
MUKHERJEE ROAD, KOLKATA WEST
BEMGAL

2. AUTHORISED OFFICER OF PNE
4, M.C DUTTA SARANI, KOLKATA - 00001

3. UNION BANE OF INDIA
15T FLOOR, 225C A J C BOSE ROAD,
KOLKATA - 700017

4. BRANCH MANAGER OF UNION BANK
OF INDIA 29 A-2, RAMERISHNA SAMADHI
ROAD, CHARMIA HOUSE, KOLKATA -
TNOM54

5. VIJAY JAISWAL
63, JESSORE ROAD, BLOCK 12/6E,
PO, - BANGLR, P.5. - DUMDUM, DIST, -
WORTH 24 PGS, KOLKATA - TO0085

6. SEEMA JAISWAL
B8, JESSORE ROAD. BLOCK 12/6E.
PO, - BANGLUR, P5_ - DUMDUM, DIST. -
NORTH 24 PGS, KOLKATA- 700055

An application under Section 17(1) of the

Securilization & Reconstruction of Financial

Assels & Enforcement of Security Interest Act,

002 has been filed before this Tribunal on

CHDE20ZE in the court of Presiding Officar!

Registrar. (4 copy of applicalion is enclosed)

Show cauze as 1o why the relief prayed for

should not be granted. You are reguired to file

reply, if amy. in your defence in the paper book
form in twio complete sets and produce all the
docurments and effidavit in wour suppor in the

Tribunal personally or through your duly

autharzad agent or legal praciiionar ard appear

before this Tribunal on 14052024 &f 10.30 AM.
hlimg which {he apolicaton shall b2 heard and
dacided in your absence. You ana futher dreciad

1o supply advance copy af tha reply 1o the SA

{0 the Counsal for the ApplicanL

Given under my hand and the saal of

this Tribunal on this date : 25.04.2021,

_—
) %
Registrar-in-Charge
Government of India
Ministry of Finance

Sdi-

MHavrang Kankaria

Date : 12.07.2023 DIN : 07626221
Place : Kolkata {Director)
Form Mo 3

[Sea Requlation-15 (1){aj16(3)]

DEBTS RECOVERY TRIBUNAL KOLKATA [DRT3|

dth Floor, Jeevan Sudha Building,
42, Jawahar Lal Nehro Road, Kolkata- 000

Case No. OA/144/2022

Sumimons wnder sub-secton (4 of seclion
19 of the Act, read with sub rule (2A) of
rule 5 of the Debt Recovery Tribunal
(Procedura} Rules, 1983,

Exh. N, : 2199

LSO BAMEK
Ve
iy NETAI MOMDAL AND ORS
o,
(1YNETAI MONDAL AND ORS
D '-'n'-'E-'D 5/0 Lakshikanta

Elgél , Lane Mo-4, Brick
Flelu:l Rioad ipur, PO-Baruipur,
South Twenly Four Parganas, Wes

Bengal-T00144

(2] M5 MAHAMAYA ENTERFPRISE
Vidvasagar Pally, Lane MNo-4, Brck Field
Rioad, Subwddhipus, PO-Baruipur, Dist-
South 24 Pgs, kolkata-T00744

(3 SHANTA MOMDAL
a r Pally, Lane Mo, Brick Fiald
maﬁaﬂ.ﬂdhﬁw FO-Baruipur, Dist-
South 24 Pgs, Kolkala-T00144
SUMMONS

WHEREAS, 0814472022 was listed before

Hon'ble Presiding OfficerRegistrar on

02052022,

WHEREAS this Hon'ble Tribunal s pleased

to lgsue summaons/notice on the said

%Elil;ah'nn undar saction 124} of the Act,

i filedd against you for recowvery of debts
of Rs. 4282049¢- (application along with
copies of documents etc. annexed).

In accordancs with sub-section (4) of

secton 19 of the Act, you, the defendants

are directed as under :

(1t show cause within thirty days of the
sarvice of summans as o why relief
praved for showld not be granted

(i) to dizclose particulars of propearties or
assels olher than propedies and assets
specified by the applicant wunder serial
number 34 of the -::lrlglnal Application,

(i you are resirained from dealing with or
disposing of sacured assals or such
ather asaets and properties disclosad
under sarial mumber 38 af the ariginal
application, pending hearing and
disposal of the application faor
attachment of properties;

(iv}viou shall not transfer by way of sale,
lease or otherwise, sicept in the
ardinary course of his business any of
the assets over which security interest
is crealed andior other assels and
properties specified or dischosed under
senal pumber 34 of the the ofiginal
aPp"EEEiDn without the prior approval
of the Tribunal,

(%] Wou shall be liakle to account for the
sale procesds realised by sale of
secured assets or other assets and
properies in the ordinary course of
busimess and deposit such sale
procesds in the account maintained
with the bank or financial institutions
holding secunty inferest owver such
assels.

You are also direcled 1o file the writhen

statement with & copy thereof furnished io

the applicanl and o appear belore

Registrar on 18.06 2024 at 10:30 & M.

failing which the application shall be heard

and decided by your absenca.

Given under my hand and the seal of 1his

Tribumal on this date : 25042023,

Signatue of the office
authorised to issue summaons
Registrar-in-Charge
Government of India

Minkstry of Finance

Kolkata Debts Recovery Tribunal-3

Kolkata Diebts Recovery Tribunal - 3

Email: aili@aucklandjute.com

NOTICE OF THE 32nd ANNUAL GENERAL MEETING TO EE HELD
VIDED CONFERENCING !/ OTHER AUDIO-VISUAL

THROUGH
MEANS/REMOTE E-VOTING INFORMATION AND BOOK CLOSURE

MOTICE is hereby given that the 32nd Annual General Meeting ("AGM")
of Auckland Jute Co. Limited ("the Company") will be held on
Wednesday, the 02nd day of August, 2023 at 11.30 AM. through Video
Conferencing {"WC* ) Other Audlo-Visual Means ("O8VM®) to transact the
Ordinarny/Special Businesses 83 set out in the NMaotice of the Thirty second
AGM, in compliance with applicable provisions of Companies Act, 2013
and Rules framed thereunder and the Ministry of Corporate Affairs
"MCA") circular number 14/2020, 1772020 and 0372022 dated April 8,
2020, April 13, 2020 and May 05, 2022 respectively {collectively referred
as Applicable Circulars), without the physical presenca of the members
at the venue. The wenue of the meeting shall be deemed to be Auckland
Jute Mills Compound, P O Jagatdal, 24 Parganas MNorth, Jagatdal West
Bangal-743125, the registered office of the Company

Electronic Copies of Motice of AGM and Annual Report for the
Financial Year 2022-23:

In compliance with the applicable Clrculars, the Motice of the 32nd AGHM
and the Annual Report of the Company including financial statements for
the financial year 2022-23 along with Board's Reporl, Auditor's Report
and other documents reguired to be attached thereto, have been sent
through elactronic mode to the members of the Company whose email
addresses are registered with the Company Depository Participant(s).
Tha raguirements of sending physical copies of the Motice of 32nd AGRK
and Annual Report to the Members have been dispensed vide Applicable
Circulars.

Thea Motice of the 32nd AGM and the Annual Raporl of the Company are
alzo available on the website of CDSL (agency for providing the Remote
e-Voting facility) e, www evolingindia.com.,

Participation In AGM through VC [ OAVM:

Shareholders can attend and participate in the AGM through the VC /
OAMM facility only which is being availad by the Company from Central
Depository Services (India) Lid (CDSL), the details of which has been
provided by the Company in the Natice of the AGM. Sharehalders
attending through YC / OVAM shall be counted for the purpose of the
quorum under Section 103 of the Companies Act, 2013

Instructions for remote e-voting and e-voting during the AGM:

Pursuant to the provisions of Section 108 of the Companies Act, 2013
read with Rule 20 of the Companies (Management and Administration)
Rules, 2014 (as amended) and Secretarial Standard No. 2 on Ganeral
Meetings and the Applicable Circulars, the Company is providing facility
of ramole a-volinge-valing ko its Members lo cast thair voles alecironically
in respect of the business to be fransacted at the AGM as set forth in the
notice of 32nd AGM provided by Central Depository Servicas (India) Ltd
(CDEL) for facilitating voling through electronic means, as the authorized
agency.

Members holding shares eithar in physical form or in dematerialized form,
as on the cut-0ff date of 26th July, 2023, may cast their vote electronically.
A persan whosa nama is recordad in the Ragister of Mambers or in the
Register of beneficial owners maintained by the depositories as on the
cut-off date e 26th July, 2023 only shall be entitled to avail the facility
of remote e-voling as well az voting at the AGM.

The remote e-voting pericd commences on 30th Juby, 2023 at 10:00 AM,
and ends on 01sf Auwgust 2023 al 0500 PM. The reamola a-voling modula
shall not be allowed beyvond 01st August 2023 at 05:00 PM. The remote
e-voling module shall be disabled by CDSL for voling thareafter. The
manner of e-voting for shareholders holding shares in dematerialized
mode, physical mode and for shareholders who have not registered their
amatl addresses has been provided in the Matica. Login details for remaote

g-voting/ e-voting at AGM has been made available to the members on
their registered amail address. A facility of jaining the AGKM through VG/
OAWVM s available through CDEL e-voting portal at www.evolingindia.com,
Membars are requested 1o refer o tha 32nd AGM Notice for details and
procedure for login during the AGM.

Once the vate on a resolution is cast by the sharehalder, the sharehalder
shall not be allowed o change it subsequently. In case a person has
become the Member of the Compa g' after the dispatch of Motice but on
ar before the cut-off date |.e. the 26th July, 2023, halshe may obtain
login id and password by sending a request over at
halpdesk. avoling@cdslindia.com mentioning demat account nurmbar! folio
number, PAM, name and registered address. Such Members may cast
their volas using the a-voling nstructions, in tha manner specifiad by the
Company in the Motice of 32nd AGM. However, members who are
already registered with CDSL for e-voting can usa their axisting Wsear id
and Paszsword for casting their vole through remote e-voting' e-voling at
the AGM.

Tha facility of e-valing shall ba made available ai the AGM and membars
attending the AGM, who have not already cast their vote, may cast their
vole alectronically on business{es) sat farth in MNotice, The membsars who
have cast their vole by remole e-voling may attend the AGM but shall
not be enfitled to cast their vote(s) again at the AGM.

Book Closure:

The Register of Members and Share Transfer Books of the Company will
remain closed from Thursday, 27th July, 2023 to Wednesday, O2nd
Augusl, 2023 (both days inclusive) for the purpose of AGHM.

Members are requested to carefidly read all the nates sel out in the Nobice
for AGM with respect lo insiructions for joining the AGM, manner of
casling vole efc.

Contact Detalls:

In case of quernes or issues regarding e-volting or attending meeting
through VG, the Members may refer to the ‘frequently asked questions'
and e-voting manual available at www.evotingindia.com, under 'help’ section.
The Mambers may also contact Mr. Rakesh Dalvi, Sr. Manager, (CDSL,)
Cenfral Depasitory Services (India) Limited, A Wing, 25th Floor, Marathon
Fulurax, Mafatial Mill Compounds, B M Jashi Marg, Lower Parel (East),
Mumbai - 400013 or send an email o helpdeskevoling@cdsindia.com or call
toll free no. 1800 22 55 33

For AUCKLAND JUTE CO LIMITED

Sd/-
Date : 11.07.2023 P K Bothra
Flace: Kolkata [Director]

EE I NVE ROy BED AT
W' b s T1g o0 | ekl @@ pErlaer Lo oD@ pnes ol gllvaimising oy, B is
el paassile loe vl bi IRTRT Tl T e Bindllais BMapweeeas Ly lial
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alsnpvumpes preetureese] s s reEsaEll ol bransaesiicens woilih enaeriprEerans, aiss
awr drpdiwidduEals padvervisinige imo s Essvspaprers oer ol
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Paelobire semadding oy meeiiics OF SReTring Dlce any  aEres
b r s brar ot irep o i ol verfise el i
Hagisioreel leiters nre nedl poeepiod  in
il v e s pma

(PR T R ]
inenis willy galvertisers o
mryy P s ek s v

revapRceriaas fos Faos o ha

For All Advertisement Booking

Call : 033- 6604 33800

AUCKLAND INTERNATIONAL LTD.
CIN-L36934WB1977PLC031184
P.O. JAGATDAL, DIST: 24 PARGANAS (N), WEST BENGAL-743125
Phones: (033} 2581-2757/2038 Fax: 2581-3795
Email: sil@auckiandjute.com; Website: www . aucklandjute.com

NOTICE OF THE 45TH ANNUAL GENERAL MEETING TO BE HELD
THROUGH VIDEQ CONFEREMWCING /| OTHER AUDIO-VISUAL

MEANS/EEMOTE E-WOTING INFORMATION AND BOOK CLOSURE

MOTICE is hereby given that the 45th Annual General Meeting
(“AGM™) of Auckland International Limited ("the Company”™) will
be held on Wednesday, the 02nd day of August, 2023 at 10.30 AM
through Video Conferancing ("WVC"WOther Audio-Visual Means [("OAVMT)
Io transacl the Ordinary and Special Businesses as sel oul in tha
Motice of the Forty fifth AGM, in compliance with applicable provisions
of Companies Act, 2013 and Rules framed thereunder and SEBI (Lisfing
Obligations and Disclosure Reguirameants) Ragulations, 2015 {(as
amended) read with General Circular Nos. 2002020 and 1072022 dated
Sth May 2020 and 28th December 2022, respectively issued by Ministry
of Corparate Affairs ("MCA") and Circular Number SEBUVHOICFDY
PobD-2/P/ CIR/2023/4 dated 5th January, 2023 issued by Securities
and Exchange Board of India (referred as "e-AGM circulars"), without
the physical presence of the members at tha vanua, The venue of the
meating shall be deamed to be Auckland Jute Mills Compound, P O
Jagatdal, 24 Parganas North, Jagatdal West Bengal-T43125, the
registered office of the Company

Electronic Coples of Notice of AGM and Annual Report for the
Financial Year 2022-23:

In compliance with the applicable Circulars, the Notice of the 45th
AGM and the Annual Report of the Company including financial
slataments for the financial year 2022-23 along with Baard's Report,
Auditor's Report and other documents requirad o be attached thereto,
have been sent on OBth July, 2023 through electronic mode to the
members of the Company whose email addresses are registered with
the Company /Depository Parlicipant{s). The reguirements af sanding
physical copies of the MNotice of 45th AGM and Annual Report to the
Members have been dispensed vide Applicable Circulars.

The Notice of the 45th AGM and the Annual Report of the Company
are alse available on the website of the Company at hitp://
www . aucklandjute comd, website of the Stock Exchange ia. hitps:f
www . cse-indla.com/ and also on the website of NSDL {agency for
providing the Remote e-Veoting facility) i.e, www.evoting.nsdl.com,

Participation in AGM through ¥C ! OAVM:

Sharehalders can altend and parlicipate in the AGM through the WC |
DAVM facility only which iz being availed by the Company from
Mational Securities Depository Limited (NSDL), the details of which
has been provided by the Company in the Matice of the AGM. Shareholders
altanding through VT ! OVAM shall be countad for the purposa of
reckoning the quorum wunder Section 103 of the Companies Act, 2013,

Instructions for remote e-voting and e-voting during the AGM:

FPursuant fo the provisions of Section 108 of the Companies Act, 2013
read with Rule 20 of the Companies (Managemeant and Administration)
Rules, 2014 {az amended) and Regulation 44 of SEBI {Listing Obligations
and Disclosure Requiremenis) Regulations 2015 (as amended), Secretarial
Standard Ma, 2 on General Meetings and the Applicable Circulars, tha
Company iz providing facility of remole e-volingfe-voling o its Membears
to cast their votes electronically in respect of the business to be
transacted at the AGM as sef forth in the notice of 45th AGM providad
by Maticnal Securities Depository Limited (NSDL) for facilitating voling
through electronic means, as the authorized agency.

Meambers halding sharas ethar in physical form ar in damalerialized
form, as on the cut-off date of 26th July, 2023, may casl their vole
electronically. A person whose name is recorded in the Register of
Members or in the Register of beneficial owners maintainad by tha
depositories as on the cut-off date i.e. 26th July, 2023 only shall ba
enfifled te avail the facility of remote e-voting as well as voting at the
AGM,

The remote e-voting pericd commences on Sunday, 30th July, 2023 at
10:00 AM. and ends on Tuesday, 01st August 2023 at 05:00 P.M. The
remate a-voting modula shall not ba allowed beyond Tuesday, D1st
Auguet 2023 at 05:00 PM. The remote e-voling module shall be disabled
by NSDL for voting thereafter. The manner of e-voting for shareholders
holding shares in demaleralized mode, physical mode and for shareholders
who have not regizsterad their email addresses has been provided in
the Motice. Login details for remote e-voting/ e-voting at AGM has
been made availabie o the members on their registered email address.
& facility of joining the AGM through VCIOAVM is available through
MSDL e-voting portal at www evoting.nadl.com. Members are requested
to refar to the 45th AGM MNotice for detsils and procedure for login
during thea AGM.

Once the vole on a resolution is cast by the shareholder, the shareholder
shall not be allowed to change it subsequently, In case a person has
become the Member of the Company after the dispatch of Notice but
on or before the cut-off date i.a. the 26th July, 2023, helshe may
obtain login id and password by sending a reguest over at
evoling@nsdl.co.in mentioning dematl accounl number! follo number,
PAN, name and registered address. Such Membears may cast thelr
votes using the e-voting instructions, in the manner specified by the
Company in the Motice of 45th AGM. However, members who are
already registered with MSDL for e-voling can use their existing User
Id and Fassward for casting their vote through remote e-voting/e-voling
al the AGM.

The facility of e-voting shall be made available at the AGM and
members atiending the AGM, who have not already cast their vole,
may cast their vote electronically on business{es) set forth in Natice.
The members who have casl theair vole by remola e-voling may
altend the AGM bul shall notl be entitlad ta cast their vole(s) again at
tha AGH.

Manner of registering/updating E-mail 1D:

Members holding shares in physical form, whose email address is not
registered with the Company or with their respective Depository
Farticipant/s, may register their email address by sending a scan
copy of a signed request letter mentioning name, folio number, completa
address, scanned copy of self-atiasted PAN Card and any document
(such as Driving Licence, Passporl, Bank Statemant, AADHAR] in
support of the address of the Members registered with the Company,
by sending an email at alli@aucklandjute.com and/ar nichetechpli@
nichetechpl.com. Members holding shares in demat form, can update
their email address with their respective Depository Participant/s.

Book Closure:

The Register of Members and Share Transfer Books of the Company
will remain closed fram Thursday, 27th July, 2023 o Wednesday, 02nd
August, 2023 (bath days inclusive} for the purpose of AGM.

Members are requested to carefully read all the nofes set oul in the
Nofice for AGM with respect to instruchions for joining the AGM, manner
af casling vole efc,

Contact Details:

In case of any gueries, you may refer tha Fraquenily Asked CQuesfions
(FAQs) for Sharehalders and e-voting user manual for Shareholders
availabla at the download sectlion of www.avoling.nsdl.com or call on
ol free no.: 1800 1020 990 and 1800 22 44 30 or send a reguest 1o
M=, Pallavi Mhatre, Senior Manager at evoting@nsdl.co.ln

By Order of the Board

For AUCKLAND IHTERMATI'DNAL LIMITED
Sdi-

5. Ghose

[Company Secretary)

Date @ 11.07.2023
Place: Kaolkata

ﬁi'?l_aﬂn::i”.ep. An

Kolkata
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POSSESSION NOTICE

days from the date of notice/ receipt of notice.

(For Immovable property)

Motice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 and in exercise of powers conferred under section 13(4) read with rule 8 of
the Security Interest (Enforcement, Rules 2002) issued a demand notice under saction 13(2) on the dates
mentioned against each account and stated hereinafter calling upon them to repay the amount within 60

Branch : Arya College

Panipat, Haryana

GIC HOUSING FINANCE LTD

Corporate Office’ Head Office: GICHFL, National Insurance Building, 6th floor, 14, Jamshadji

Churchgate, Mumbai-400020 Tel.: (022) 228517656667 Email: corporate@gichf.com
Website: www.gichfindia.com Lucknow Branch: 3C, Third Floor, Centre Court Building, 5, Park Road,
Thapar House, Lucknow-226001, Phone No. 0522-22384448, 2237358, Email : lucknow@gichfindia.com

EAST COAST RAILWAY

e-Tender Notice No.: eT-M-AMC-KB-
FUR14-2023, Dac.03.07.2023

ol ot cbeb et A S
MName of ‘Work:

9
acceptance of advertising
copy, it is not possible to verify

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,

AMNUAL MAINTEMANCE
CONTRACT OF AXLE MOUNTED DISC BRAKE
SYSTEM OF KNORR BREMSE MAKE IN LHB
TYPE COACHES AT COACHING DEPOT PUR
FOR APERICD OF TWO YEARS.

associations or individuals
advertising in its newspapers
or Publications. We therefore

¥11.90.20,310.60
EMD: ¥ 7,45,100/-

recommend that readers

Completion Period: 24 {TwentyFourjmanths

make necessary inquiries
before sending any monies or
entering into any agreements

Tender Clasing Date and frme - R R
24.07.2023

The Tender documents complate details avalable al
Ihttp:'l'm.iﬂf.guv.in

with advertisers or otherwise
acting on an advertisement in

any manner whatsoever.

Sr. Coachimg Depot Officer,
F‘R-:]E.H-I'Ell‘ﬂﬁ-ﬂnll Purl

GOVERNMENT OF TAMILNADL
MANNACHANALLUR SPECIAL GRADE TOWN PANCHAYAT
TIRUCHIRAPFALLI DISTRICT

RE-TENDER NOTICE
Improvernent of Water Supply Scheme in Mannmachanallur Town Panchayat under
AMRAUT 2.0 Scheme 2021-2022 at an estmate cost Rs. 2043.00 lakh. Tenders
(Twa Cowver syatem) are invited,
1. Tender Schedule should be downlesded from the websie hitps2itntenders.gowvin
at free of cost and know the lender getalls and conditions
2. Tender date and tima
a) Pre-bid meeting date 26.07.2023 at 11.00 am
by Tender should be submitied updo 09.08.2023 at 3.00 pm
¢l Receivaed tender will be opensad on 09.08.2023 at 3.30 pm
3. In case of the opening date of tender s declared as holiday, the received tender
Wil B oprened Thee reicl workinsg day at the same lme
Chairman Exaecutive Diicer
Mannachanallur Town Panchansl Mannachanallur Towsn Panchayal
Tiruchirappslli District Tiruchirappal Destrict

iyl g
TS FERE

PRG350 Tendan 2023

Gengema sLfy esfind s (Gand, srgeee uilfs elgdind omso@om.”

PUBLIC NOTICE

Motice is hereby given that Share Certificate Mo 1494 for 700 Equity
Shares of Re.1)- (Rupees one only) sach bearing Distinctive MNos
158001911 to 158002610 of Kajaria Ceramics Limited, having
its registered office at SF -11, Second Floor, JMD Regent Plaza,
Mehrauli Gurgacn Road, Village Sikanderpur, Ghosi, Gurugram,
Haryana-122001 registerad in the name of RITA MANIKANT RATHOD
and Late MANIKANT HARGOVINDAS RATHOD has bean |ost
RITA NARENDRA GAJRIA has applied to the company to issue Duplicate
Certificate. Any person who has any claim in respect of the said shares
certificate should lodge such claim with the company within 15 days of
the publication of thiz nofice, after which no claim will be entertained and
the company will proceed to issue duplicate share certificate,

Adarsh Nagar, Nayagaon, Distl. Mohali, Punjab). Type:

Hundred Seventy Two
Onily)ason 2800272023,

Commercial Shop, Owner : Mr Satpal Bansal, Area : 28,69 Sq
Yards

www.Indusind.com or https:/lwww.bankeauction.com

Date: 12,07.2023 Place: Nayagaon, Distt. Mohali, Punjab

Name and contact details of Authorizsed Officer- Mr. Nitin Mahajan,
Mobile No. 9717375920, E-mail 1D:- Nitin.Mahajan@indusind.com

For detailed terms and conditions of the sale, please refer to the link provided in Secured Creditor's website ie.

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) & RULE 9(1) OF THE SARFAESI ACT, 2002

Authorised Officer, Indusind Bank Lid,

Inspection date:
24th July 2023,

over sensation.

Inform your opinion
with credible journalism.

& The Trecdicer EHF'HEE'_&

— | CIEIH HALIER CIF CFOUHALDY —

FORM B
PUBLIC ANNOUNCEMENT

[Fegulation 12 of the Insolvency and Bankruptey Board of India (Liquidation Process)
Regulations, 2016}
FOR THE ATTENTION OF THE STAKE HOLDERS OF HANSRAJ AGROFRESH PRIVATE LIMITED

Details

Hansraj Agrofresh Private Limited
29/08(2014

Ministry of Corporate Affairs,

ROC Kanpur

5 Mo | Particulars
1. | Kama of Corporata Deblor
2. | Date of Incorporation of Corparate Deblor
3. | Authodty under which corporaie debior is
incorporated registered
4. | Corporate [dendity Mo. | Limfted Liabdty
Idenbfication Mo.of corporats deblor
a. | Address of the Reqisiered Office and
Principal Office (if &ny) of Corporate Debtor

LM5480UP2014PTCOE5749

Registered Office Address as per the
MCA Records: C-23, Znd Floor, Swastik
Gardenia Shivpur Varanazi UP 221003
06th July, 2023

DBth July, 2023 [Certified copy of order
received-on 11.07.2023)

Mame: Dev Vrat Fana

Reg. No: BEIPA-DOUIP-P-IZ56T2021- 20221 3336
Address: Shop Mo, 5, B. 5 M. Tiraha
Roorkee, Harl Singh Market, Hardwar,
Ultarakhand- 247667

E-Mail; cadevrana@gmail.com
Address: Shop Mo 5, B, 5. M, Tiraha,
Roorkes, Harl Singh Market, Hardwar,
Uttarakhand- 247667

E-Mail: cirp.hapl@gmail. com

11. |Last Date for Submission of Claims 05th August, 2023

Maotice is hereby given that the National Company Law Tribunal, Allahabad Banch, has
ordered the commencement of Bguidation of the Hansraj Agrofresh Private Limited on
O6M0TIA023 (Ceriified copy of Order recaived om 11.07.2023.)

The stakeholders of Hansraj Agrofresh Private Limited are hereby called upon fo submit
thir claims with proof on or before 0582023, ko the liquidator at the address mantioned
against ikem Mg, 10

The financial craditors shall submit their claims with proof by electronic meaans anly. All other
creditors may submif the ciaims with the proaf in person, by post or by electronic means
Submission of false or misleading proofof claims shall attract penalties. Siy

Dev Vrat Rana

Liguidator of Hansraj Agrofresh Private Limited
Regn. No.: IBEIIPA-001/1P-P-02567/2021-2022/13536
AFA Vaiid upio 3001172023

Reg. Address: Shop No. 5, B. 5. M. Tiraha, Roorkee,
Hari Singh Markel, Hardwar, Uttarakhand -247667
Email; For Correspondence- cirp.hapl@gmail.com
Email; Regd. With |BBI- cadevrana@gmail.com

6. | Date of Closure of insakvenoy Resolufion Process

T, |Liguidation Commencement Date of
Corporata Dabbor

8. [Name and registration nurmber of the
insolvency professional acking as liguidator

9. |Address and emad of the of the liquidator
as regisiered with ta board

10. [ Address and emad to be wsed for
oorespondence with the Bguedator

Date: 12.07.2023
Place: Roorkee

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT-2)

1st FLOOR, 5.C.0, 33-34-36, SECTOR 17-A, CHANDIGARH
(Additional space allotted on 3rd & 4th Floor also)

Case No. : OA/2230/2019

Summons under Sub-Section (4) of section 19 of the Act, read
with Sub-rule {2-A) of rule § of the Debts Recovery Tribunal
{Procedure) Rules, 1993. Exh. No. 18740

ANDHRA BANK
Vs
M/S ANANYA BOUTIQUE

To

1. Mis Ananya Boutique

DW/SI0-Smt. Shivani Devi.

Mis Ananya Boutique and Handloom, with Principal Place of
Business at #NK Sharma Road, Village Lohgarh, Zirakpur,
Punjab through its Proprietor Smt. Shivani Devi. Sahibzada Ajit
Singh Nagar/MaohalifAjitgarh, Punjab.

2. Smt. Shivani Devi Wife of Shri Joginder Singh, Rio House No.
116, Sharma Estate, Village Lohgarh, Zirakpur, Punjab.

SUMMONS
WHEREAS, OAMR2230/2019 was listed before Hon'ble Presiding
officer/Registraron 24.05.2023.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice
on the said application under section 18(4) of the Act, (OA) filed
against you for recovery debts of Rs. 29,27,654.08 (application along
with copias of documents etc. annexed)
In accordance with sub-section (4) of section 19 of the Act. you, the
defendants are directed as under ;-
(i) to show cause within thirty days of the service of summons as to
why relief prayed for should not be granted
(i} o disclosa particulars of proparties or assets othar than propertias
and assels specified by the applicant under senal number 3A of the
ariginal applcation
(i) you are restrained from dealing with or disposing of secured
assets or such other assets and properties disclosed under serial
numbar 3A of the original application, pending hearing and disposal of
the application for attachment of properties,
(iv) you shall not transfer by way of sale, lease or otherwise, except in
the ordinary course of his business any of the assets over which
security interest s created and/or other assets and properlies
specified or disclosed under serial numbar 3A of the original
application without the prior approval of the Tribunal,
{v) you shall be liable to account for the sale proceeds realisad by sale
of secured assels or other assets and properties in the ordinary
course of business and deposit such sale proceeds in the account
maintained with the bank or financial institutions holding security
interest over such assets,
You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on
19.09.2023 at 10:30 A.M. failing which the application shall be heard
and decided in your absence
Given under my hand and the seal of this tribunal on this dated

DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT2)
Ist Floor, SCO 33-34-35, Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/497/2023

Summons under sub-section (4) of section 19 of the Act, read with sub-
rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rule, 1993.

Exh. No.: 18717

UNION BANK OF INDIA
Vs
To, SH SUNDER SINGH

(2) SHRI LACHMAN SINGH
S0ON OF SHRI SATBIR VILLAGE BANDH TEHSIL ISRANA,
PANIPAT, HARYANA

SUMMONS
WHEREAS, OA/497/2023 was listed before Hon'ble Presiding Officer /
Registrar on 12/06/2023,
WHEREAS this Hon'ble Tribunal is pleased to issue summons ! notice on
the said Application under Section 19(4) of the Act, (OA) filad against you
for recovery of debts of Rs, 2937730.07/- (application along with copies of
documents etc annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under: -

i) To show causea with in thirty days of the service of summaons as to why
relief prayed for should not be granted,

{li) to disclose particulars of properties of assels other than properties and
azsets specified by the applicant under serial number 3 A of the criginal
application;

(iii) you are restrained from dealing with or disposing of secured assets or
such other assets and properties disclosed under senal number 3A of the
original application, pending hearing and disposal of the application for
attachmeant of proparties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assels over which security
interest is created and or other assets and properties specified or
disclosed under serial number 3A of the original application without the
prior approval of the Tribunal;

iv] you shall be iable to account for the sale proceeds realised by sale of
securad assets or other assets and properties in the ordinary course of
business and deposit such sale proceads in the account maintained with
fhe bank or financial institutions holding security interest over such
assets.

You are also directed to file the written statement with a copy thereof
furnished o the applicant and to appear before Registrar on 10M 02023
at 10:30 AM failing which the application shall be heard and decided in
Vour absence.

Given under my hand and the seal of this Tribunal on this date;

21/06/2023
Signature of the officer Authorised to issue summons

Mote ; Strike out whichever is not applicable,

21,06.2023.

DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT2)

Ist Floor, SCO 33-34-35, Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/508/2023

Summons under sub-zection (4) of section 19 of the Act, read with sub-
rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rule, 1993.

UNION BANK OF INDIA  Exh.No.: 18718
Vs
To, SHRI AJMER SINGH

(1) SHRI AJMER SINGH
SHRI AJMER SINGH SON OF SHRI SEETA RAM RESIDENT OF
HOUSE NO. 44, VILLAGE DUPERI, TEHSIL ASSANDH, DISTRICT
KARNAL HARYANA 132101. Karnal, HARYANA

SUMMONS

WHEREAS, OA/S08/2023 was listed before Hon'ble Presiding Officer |
Registraron 12/06/2023.
WHEREAS this Hon'ble Tribunal is pleased to issue summaons ( notice on
the said Application under Section 19(4) of the Act. (OA) filed against you
for recoveary of dabts of Rs. 2495495.00/- (application along with copias of
documents etc annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the
defandanis are diracied as under: -

(1) To show cause with in thirty days of the service of summons as to why
relief prayed for should not be granted,

(i) o disclose particulars of properties of assets othar than proparties and
assels specified by the applicant under serial number 3 A of the ariginal
application;

(ili} you are restrainad from dealing with or disposing of secured assats or
such other assets and properties disclosed under serial number 34 of the
original application, pending hearing and disposal of the application for
attachment of properties;

(ie) you shall not transfer by way of sale, lease or otharwise, except in the
ordinary courze of his business any of the assets over which security
interast is created and or other assels and properties specified or
disclosed under serial number 3A of the original application without the
prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course of
buginess and deposit such sale proceeds in the account maintained with
the bank or financial institutions holding securily interest over such
assets.

You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on 06/10/2023
at 10:30 AM failing which the application shall be heard and decided in
your absance,

Given under my hand and the seal of this Tribunal on this dale:

21/06/2023 Signature of the officer Authorised to issue summons
Mote : Strike oul whichever is not applicable,

The Borrowers / Guarantors / Mortgagor having failed to repay the amount, notice is hereby given to
the Borrowers [ Guarantors / Mortgagor and the public in general that the undersigned has taken the DEMAND NOTICE
symbolic possession of the propertyfies described herein below in exercise of the powers conferred on {IN PURSUAMNCE WITH SECTION 13(2) OF THE SARFAESI ACT, 2002)
him/her under Section 13(4) of the said Act read with rule 8 of the said rule , on the dates mentioned GIC Housing Finance Ltd. (GICHFL) has sanctioned Housing loan to the following borrower(s) to purchase residential
against Term Loan and overdraft account. The Bormowers / Guarantors! Mortgagor in particular and the s Hil deills itable mortgane in favor of GICHFL. There payment of the lnanis)is irregular and the account(s
public in general is hereby cautioned not to deal with the propertyfies and any dealing with the property prEses ty areating eqtl HR0e NTever ki e tann SIS TR , )
will be subject to the charge of Union Bank of India for the amounts and interest thereon, given below: is finally classified as Non-Performing Assetin accordance with directions and guide lines of National Housing Bank.
Nirna of the scoatint | Description of | Date of | Date of Aimourt GICHFL has therafore mw.r-f:nhed its nghtfs under secltic-n‘llﬂ[_z] of the SARFAESIACT, 2002 gnd called upnn_ the borrower(s)
borrower (s)/Guarantor(s) property Damand |Pozassion Outstanding as to repay the total outstanding due mentioned therein, within 60 days from the date of the said Demand notice (s).
Mortgaged | Notice | Notice on date of notice The borrower(s)is here by again called upon publicly to pay the said total dues plus the charges & interest accrued till date
Borrower : M/s Ajit Textiles through its | All the piece & |28.09.2022/10.07.2023|Rs  15.31.996.35/- (Rs within 60days from the date of this notice failling which GICHFL shall resart to all or any of the legal rights to TAKE
prop. Sh. Ajit Pal Singh parcel of Fifteen Lakh Thirty One POSSESSION of the said property(iesland dispose it and adjust the proceeds against the outstanding dues amount. The
Residential House admeasuring 100 Sqyards, (Eastern Part) situated st house no Lhnusang_ Hins Llj-iugq{ed borrawer(s) is also restrained from alienating or creating third party interest on the ownership of the property(ies).
49 Patel Nagar , Tehsil Town , Panipat owned jointly by Sh. AjitPal Singh S/o Late T;’.‘ﬁ‘l" i N “‘E;‘ | ‘"53 Outstanding Dues| Date OF | Outstanding
Sh.Kartar Singh & Sh. Balvinder Singh Sfo Late Sh. Kartar Singh bounded by — | " WE niy) fan Address Of The As On 10.07.2023| Demand | Dues as per
Morth: Cement Concrete Pave Road, South: Others' Property, East: H. Mo 48 of :]rlll%r:gtﬂztz EERINE  SEOI Sl. Name Of The Borrower Mortgaged Praperty fincluding Legal | Notice Demand
Sh. Peeru Lal, West: H No 49 of Sh. Lal Singh ( Western Part) N No.l & Co-Borroman! Flle Ho, b i bl || Semt | Wotic
amoum In Rs
PLACE: Panipat + DATE: 10.07.2023 Authorized officer,Union Bank of India (amount In Rs. f
- Mr. Rabbani Ahvi & H. No. 435168 admeasuring 1000 Sq. Fls. at
7 e TEEgisteredEﬂH::;:: Im:uslnd Et.!arll: Lumiaﬁ,ﬁfilﬁ‘;n. : Mrs. Naaz Alvil Khasra Mo. 205, Plot Ne. 31, Rajjab Ganj, Ward 1827370~ lorioerozl 1628 ader
immayya Road (Cantonment), Pune - . India. : Gadhi Peer Khan, Mear Rose bee C Factory. 21,3700 10 &3 445/
Indusind Bank ( Exd, ERF Broup. 1141 Floor, Hyait Ragsncy Complex, Lol R e i
Mew Tower, Bhikaji Cama Place, New Delhi-110066 —. = = E1EI o - %0 50 F
. Ashu Miyan . No. B16/P-032 admeasuring . Fis. at
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY 2 Wire AninckaRiais | Khasra No. 56, Semra Gaudhi, Ward Faizullagani, | 845784 [07i06/2023| 8.36.0011-
“APPEMDIX- IV-A" [See provision to rule & (6)] Security Interest (Enforcement) Rules 2002] UPD100810001451 Sitapur Road, Lucknow—226021.
Sale Notice for selling of Immovable Assels under the Securitzation and Recansiruction of Financial Assets and Enforcement of Security . _.
InterestAct, 2002 read with proviso 1o Rule 8 (6] of the Secunty Interest {Enforcement) Rules, 2002, Motice 1s hereby given to the publicin Mr. Mohit Agniholn & EF”S'LND' g'j 1’!"}{'";’1?2 admmeasug?ﬁglﬁ ¥ g?&:[? E-L;.
general and in particular to the Borrower (5] and Guaranior (s) that the below described immovabée properties mortgeged 1o the Secured 3 Mrs. Saroj Agnihatrif 'Jtl. + et .h?E'rEH A% o g ward | 1554 2100 |07i062023] 15,48 147/)-
Credilor, the Physical Possession of which has been taken by the Authorised Officer of Indusind Bank Limited, the Secured Credifor, will i 316/ 15"':"!'" an Vihar, Haiderganj Jadeed.War
_ : : B 0y I ) i : . _ : UPD100610001490 Ralak k% 296003
be sold through public auction on “As and where is basis™, “as is what is basis”, whaiever is there is basis™ and "Ne recourse Basis™ on <N, LT -
st July, 2023 for recovery of the amount mentianed below together with further interest, cost & expenses et due to the Secured = H. Mo. 548/C-579/215 admeasuring 1000 Sq. Fis.
Craditor from Borrowers/Guarantors’Morgagors. The auction details of the morlgaged properly ane sharad below Mr, M""T"',"E""!% at Khasra No. 391, Chandrodaya Nagar, Devpur
- _ 4 Mrs. Sita Tiwari/ . R 2 FRel 11, 21168- [180502023]  10,85,13%-
Name of the Reserve Price | EMD/ Possession/ UPI100610001789 Ward Kesri Khera, Near Surya Nagar Crossing,
Borrower, Mortgagor Details of cremartal Bidk Auction Date/ 5 Lucknow-226 017
& Guarantors | property et Last Date of Bid ey T "
il g pection date ! Mrs. Mamta Guptal Flot No. B-45 admeasuring 1800 Sq. Fis, at Khasra . i
Total Liabilities Deposit 5 UPOAS0E00101198 No. 52, Khargapur, Lucknow— 226010 6.87 783~ |1B04/2023] 6,75.543
Mis. Radha Trading Co./ | PROPERTY NO. 1:- “All That Piece and Parcel of Immovable|  PROPERTY 1: Possession: = —
Mr. Satpal Bansal | Mrs. | Property Situated at Khewat Khatauni No. 535/620, Khasra No. | Commercial Shop Physical , Mr. Ramendra H. No. ANS/488/PN 93-B admeasuring 1100 5q. Fis. . £ ,
Veena Bansal / Mr. Jatin | 170/10/2 (7-4), 1716/1 (5-0) Kitte 2. Tadadi 12 Kanal 4 Maria| Rs. 15.84 Lac G Rangan Singh / at Fart of Plot No. 93, Khasra No. 488, Ali Nagar | 24.83.532)- |16/04/2023) 24,16,3300
Bansal. Share 115/24400 | E 0 Kanal 1.15 Maria, Vilage Karoran, Tehsil|—p——3gg1 | Auction Date: LPO100610001138 | Sunehra, Ward Sarojini Nagar, Lucknow-226008,
Loan Account No.|Kharar, Distl, Mohall, Punjab {Also Known as Adarsh Nagar, |—2 = a—1 - 31st July 2023 THIS NOTICE HAS BEEN ALSO PASTED ON THE OUTER DOOR OF THE BORROWER'S LAST KNOWN ADDRESS AND AT THE
652000000124 Mayagaon, Mohali). Type: Commercial Shop, Qwner: Mr Satpal v Time: MORTGAGED PROPERTYIIES
Bansal, Area: 34.17 Sq Yards™ PROPERTY 2: | 12pm-1:00 P.M. — o
PROPERTY NO. 2:- “All That Piece and Parcel of Immovabie | gommercial Shop Date : 12.07.2023 For GIC Housing Finance Lid.
Total Ligbilities: Property Situated at Khewat Khatauni No, 575805, KhasraNo. [~ 15 27 2o | Last Date of Bid Place ; Lucknow Sdi- Authorised Officer
Rs. 56,82,272- (Rupees 170102 {7-4), 171061 (5-0) Kitte 2, Tadadi 12 Kanal 4 Marla e Depaosit: ;
o : Share 1/244 LE. 0 Kanal 1 Marla, Village Karoran Tehsil Kharar,|  Rs. 1.58 Lac 28th July, 2023 i emexpresscom
Fifty-Six L Eighty ]~ . e . LRBrs '
T-:.-..-?:. TII:E u?:nd. '.!}r;; Distt. Mohali, Punjab (Shop Also Known Az Radha Trading Co. Rs. 1.00 Lac upto 5:00 p.m. I]EHTS HE[:[WEH"I' TH'EU Mm__ cHﬂN I] "}ﬂHH [I]HTZ}

Ist Floor, SCO 33-34-35, Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/T56/2023

Summons under sub-section (4) of section 19 of the Act, read with sub-
rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rule, 1993,

UNION BANK OF IND1a  Exh. No. 19110
VS
MS ANKITA TEXTILE AND OTHERS NA
To,
(3} SHRI SANDEEP
$/0 SHRI KRISHAN R/O SHIV COLONY WARD No 4 GOHANA
SONIPAT, HARYANA -131301

SUMMONS
WHEREAS, OAITSE6/2023 was listed before Hon'ble Presiding Officer !
Registrar on 28/06/202 3.
WHEREAS this Hon'ble Tribunal is pleased to issue summons / notice on
the said Application under Section 19(4) of the Act, (OA) filed against you
for recovery of debts of Rs. 3408671.87/- {application along with copies of
documents elc annexed)
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed asunder: -
(1} To show cause with in thirty days of the service of summaons as to why
relief prayed for should notbe granted,
(i) to disclose particulars of properties of assets other than properties and
assets specified by the applicant under serial number 3 A of the original
application;
(i} vou are restrained from dealing with or disposing of secured assets or
such other assets and properties disclosed under serial number 3A of the
original application, pending hearing and disposal of the application for
attachment of properties;
{iv} you shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assets over which securnty
interest iz created and or other assets and properties specified or
disclosed under serial number 3A of the onginal application without tha
prior approval of the Tnbunal;
(v} you shall be liable to account for the zale proceeds realized by zale of
secured assels or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with
the bank or financial institutions holding security interast over such
assels
You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on 25/09/2023
at 10:30 AM failing which the application shall be heard and decided in
your absence.
Given under my hand and the seal of this Tribunal on this date:

071072023 2 F :
Signature of the officer Authorised to issue summons

Folio No, MNo. of Certificate Distinctive Nao.
Shares Mo,
00100567 700 1454 158001911-158002610

Date: 12* July 2023 Sdf

Mote : Strike out whichever is not applicable,

DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT2)

Ist Floor, 5CO 33-34-35, Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/360/2023

Summons under sub-section (4) of section 19 of the Act, read with sub-
rule (2A) of rule § of the Debt Recovery Tribunal {Procedure) Rule, 1993,

UNION BANK OF INDIA  Exh. No.: 18873
Vs
To SHRI SANJAY KUMAR AND OTHERS.

(1) SHRI SANJAY KUMAR AND OTHERS .
D/WISI0- SHRI RAJENDER SINGH VILLAGE ISRANA, TEHSIL
ISRANA, Panipat, HARYANA - 132107
(4) SHRI DEVI RAJ
S/0 SHRT JAI MAL R/O VILLAGE BIJAWA TEHSIL ISRANA,
Panipat, HARYANA - 132107

SUMMONS
WHEREAS, OAZG02023 was listed before Hon'ble Presiding Officer ¢
Registrar on 03/06/2023.

WHEREAS this Hon'ble Tribunal is pleaszed to issue summons ! notice on
the said Application under Section 19(4) of the Act, (OA) filed against you
for recovery of debts of Rs. 3832003.55/- (application along with copies of
documeants etc annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are direclted asunder: -

(1} To show cause with in thirty days of the service of summaons as to why
relief prayed for should not be grantad,

(ii) to disclose particulars of properties of assets other than properties and
assets specified by the applicant under serial number 3 A of the original
application;

(ili) you are restrained from dealing with or disposing of secured assels or
such other assets and properties disciosed under serial number 3A of the
original application, pending hearing and disposal of the application for
attachment of properties:

(v} you shall not transfer by way of sale, lease or otherwise, except in the
ordinary course of his business any of the assets over which secunty
interest is created and or other assels and properties specified or
disclosed under =erial number 3A of the orginal application without the
pricr approval of the Tribunal;

(v} you zhall be liable to account for the sale proceeds realised by zale of
secured assets or other assets and properiies in the ordinary course of
business and deposit such sale proceads in the account maintained with
the bank or financial institutions holding security interest over such
assets.

You are also directed to file the written statement with a copy theraof
furnished to the applicant and to appear before Registrar on 19/09/2023
at 10:20 AM failing which the application shall be heard and decided in
your absence,

Given under my hand and the seal of this Tribunal on this date;
28/06/2023

Signature of the officer Authorised to issug summons

f-inanci“.ep' .An

Mote : Strike out whichever is not applicable.

Place: Haryana RITA NARENDRA GAJRIA

DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT2)
Ist Floor, SCO 33-34-35, Sector 17-A, Chandigarh

(Additional space allotted on 3rd & 4th Floor also)
Case No.: 0A/270/2023

Summons under sub-section (4) of section 19 of the Act, read with sub-
rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rule, 1993,

UNION BANK OF INDIA  Exh. No.: 19100

Vs
Y SMT KELA DEVI AND OTHERS.

(2) SHRI PINTU
LATE SON OF SH. HAWA SINGH HOUSE NO B7 BLOCK 3
MADALOUDA PAMNIPAT, HARYAMNA

SUMMONS

WHEREAS, OA/270/2023 was listed bafore Hon'ble Presiding Officer/
Reqgistraron 01/07/2023.

WHEREAS this Hon'ble Tribunal is pleased to issue summaons | notice
on the said Application under Section 19(4) of the Act, (OA) filed
against you for recovery of debts of Rs. 2593180.27/- (application
along with copies of documenlts etc annexead)

In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under: -

(1) To show cause with in thirty days of the service of summons as to
why relief prayed for should not be granted,

{ii) to disclose particulars of properties of assets other than properties
and assets specified by the applicant under serial number 3 A of the
ariginal application;

{iii} you are restrained from dealing with or disposing of secured assets
of such other assets and properties disclosed under sarial number 34
of the onginal application, pending heanng and disposal of the
application for attachment of properties:

{iv) you shall not transfer by way of sale, lease or otherwise, except in
the ordinary course of his business any of the assets over which
security interest is created and or other assets and properties specifiad
or disclosed under serial number 3A of the original application without
the prior approval of the Tribunal;

(v} you shall be liable to account for the sale proceeds realised by sale
of secured assets or other assets and properties in the ordinary course
of business and deposit such sale proceeds in the account maintained
with the bank or financial institutions holding security interest over such
assels,

You are also directed to file the written statement with a copy theraof
furnished to the applicant and to appear before Registrar on
30/09/2023 at 10:30 AM failing which the application shall be heard
and decided in your absence.

Given under my hand and the seal of this Tribunal on this date:

07/07/2023 Signature of the officer Authorised to issue summons
Mobe : Strike out whichever iz not applicable.

DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT2)

Ist Floor, SCO 33-34-35, Sector 17-A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

Case No.: OA/627/2023
Summons under sub-section (4) of section 19 of the Act, read with sub-
rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedura) Rule, 1993,
Exh. No.: 18997
UNION BEANK OF INDIA
VS

SHRI PARDEEP KUMAR SON OF SHRI BALWAN SINGH
Te,
(1) SHRI PARDEEP KUMAR SON OF SHRI BALWAN SINGH
SHRI PARDEEP KUMAR SON OF SHRI BALWAN SINGH
RESIDENT OF HOUSE NO. 780, BAYAPUR KHURAD, SONEPAT,
HARYANA. (BORROWER / MORTGAGOR) Sonipat, HARYANA
(2) SMT POONAM DEVI
WIFE OF SH PARDEEP KUMAR RESIDENT OF HOUSE NO 780

BAYAPUR KHURAD SONIPAT, HARYANA
SUMMONS

WHEREAS, OA/62T/2023 was listed before Hon'ble Presiding Officer /
Registrar on 26/06/2023.

WHEREAS this Hon'ble Tribunal is pleased o issue summons | notice on
the =aid Application under Section 19{4) of the Act, {(OA) filed against you
for recovery of debls of Rs. 2464216.00/- (application along with copies of
documents efc annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under; -

{1} To show cause with in thirty days of the service of summons as o why
relief prayed for should not be granted,

{ii} to disclose particulars of properties of assets other than properties and
assets specified by the applicant under serial number 3 A of the original
application,

{iii) you are restrained from dealing with or disposing of secured assets or
such other assels and properties disclosed under serial number 34 of the
original application, pending hearing and disposal of the application for
attachment of properties,

{iv) you shall not transfer by way of sale, lease or otherwise, except in the
ardinary course of his business any of the assets over which sacurity
interest s created and or other assets and properties specified or
disclosed under serial number 3A of the original application without the
prior approval of the Tribunal;

(v] you shall be liable to account for the sale proceeds realised by sale of
secured assels or other assels and properties in the ordinary coursea of
business and deposit such sale proceeds in the account maintained with
the bank or financial institutions holding security interest over such
assets.

You are also directed to file thie written statement with a copy thareof
fumished to the applicant and to appear before Registrar on 31/10/2023
at 10:30 AM failing which the application shall ba heard and decided in
your absence

Given under my hand and the seal of this Tribunal on this date:

03/07/2023 Signature of the officer Authorised to issue summons
MNote ; Strike out whichever is not applicable,

Lucknow



